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INTRODUCTION 

I, the Chairman of thc Public Accounts Committee as authorised by 
the Committee, do present on their behalf this Two Hundred and Seventh 
Report on the action taken by Government on the recommendations of 
the Public Accounts Committee contained in their Hundred and Seventy- 
Fifth Repon (5th Lok Sabha) on the Audit Report on the Accounts of 
Calcutta Port Trust for the years 1968-69 to 1972-73. 

2. On the 3rd June, 1975 an 'Action lkrea Sub-Committee' consist- 
ing of the following Members, was appointed to scmtinise the replies re- 
ccivcd from Government in pursuance of the recommendations made by 
[hc Committee in their earlier Reports: 

Shri H 

Shri V 

Shri 
Shri 
Shri 
Shri 
Shri 

B. Raju-Convener 

Priya Ranjan Das Munsi 
Darbara Singh 7 
N. K. Sanghi 
Rabi Ray 
Raja Kulkarni I 

Members 

Dr. K. Mathew Kurian J 
3. The Action Taken Sub-Committee of the Public Accounts Com- 

mittee (1975-76) considered and adopted the Report at their sitting held 
on the 23rd March, 1976. The Report was finally adopted by the Public 
Account\ Cvn~n~ittcc on the 31st March, 1976. 

4. For facility of rcfcrcnce the conclusions/recommendations of the 
Committee hnve been printed in thick type in thc body of the Report. For 
thc sake of convcniencc, conclusions/recommend~tio11~ of the Cammittaa 
have also bmn appended to the Report in u consolidiited forn~. 



5 .  The Committee place on record their appreciation of thc assistance 
rendered to them in this matter by the Coniptrollcr and Audi~or General 
of India. 

March 31, 1976. ---- - 
Chaitra 11,  1898 (Saka) 

H. N .  MUKERJEE. 
('huirriian, 

I ' i ib l i~  Acc,oiitir 5 C 'Ol l l t?~l~l~r .  



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with the action taken by 
Government on the Committee's recommendation~/observution~; contained 
in their 175th Report (Fifth L o k  Sabha), presented to the Lok Sabha on 
30 April, 1975, on the Audit Reports on the Accounts of the Calcutta 
Port T r u ~ t  for the years 1968-69 to 1972-73. 

1.2. Action Taken Notes in respect of a11 the 31 rc.con~nlendations/ 
observi~trons contained in the Report have heen received from Govern- 
ment itnd thew have been cateporised as follows: 

SI. Nos. 12. 24 and 29 

SI Nos. 10. 16. 19 and 27-23 

9. Nos. 1 .  4,  7, 14. 25. 26. 2 8 .  30 and 31 

1.3. Tbe Committee expect tbnt final replies to those recommcn&tions/ 
obeervaths in respect of w b i d  only interim replim have so far been 
furnished will be furniPbtd to tbem, duly vetted by Audit. without furtkr 
Iw of film?. 

1.4. The G,mmittce will  now deal with thc action takn  by Govern- 
mcnr on some of their reconimendar ions/obervat ions. 

Weighmenr of csargt I y ~ r s . ~ i n , ~  rlirorryi~ C"rI(~urtt~ Port. ( Pora,pmph r 1 .39 nnrf 
1.42-41. Nom 1 ond 4 ) .  

1.5. Commenting on the ahscnce of :in atlcqu3te mnchincrv for a 
thorough vcrification of the quantities and description of the cargo shippcd 



through the Port of Calcutta, the Committee, in 
Report, had observed: 

"The Committee cannot but express their 

p a r a p ~ p h  1.39 of the 

surprise at the non- - 
exist-, at a port of the importance of Calcutta, of a proper 
and more adequate machinery, including weighing sc&s and 
dying staff (at present there are 41 scales in 34 sheds with 
O ~ Y  six tally clerks and six peons) for making a thorough 
verification of the quantities and descriptions of the goods as 
a a -  by the shippers in the papers filed by them, 
on the kasis of which the dues of the Port and 
findy the internal revlenue gad foreign exchange are 
assessed and realised. The position is made still more deplo- 
rabk by a similar absence of such machinery in the Customs 
organisation which has only 24 weighing scales with six per- 
sons as weighing st&, on whose checking the Port authorities 
rely for the purpose of calculating their dues. As a result, 
considerable foreign exchange and revenue due to the Port 
and Revenue authorities are being lost. It is, therefore, no 
wonder that the Port Trust is sustaining heavy losses in its 
working from year to year and proper realisation of tax and 
foreign exchange is not being done. The Committee feel 
that there is urgent need for the Port and the Customs autho- 
rities to pay serious attention to this vital issue and provide 
adequate number of machines and expert staff in suficient 
numbers to m& it possible for them to exercise a thorough 
check, between them, of the contents, weight, measurement 
etc. of consignments passing through the Port. And to ensure 
this, the port T m  Should in particular provide adequate in- 
centives to the stall so that they may ensure that false de- 
claration of weights, measurements etc. is not resorted to b~ 

shippers. me Committee consider that effective d e w -  
tion will be possible only if there is adequacy of competent and 

staff to prevent malpractices. The Committee con- 
sider that someahg like 700 tally clerks plus an equal num- 
ber & Class IV staff would be necessary for the PurPose on a 
rough and ready basis." 

1.6. In h i s  Adim Taken Note dated 29 August 1975, the Ministry 
of Shipping & Transport have stated: 

''Arrmgcments luve k n  made from 16th of June, 1975 for 1 0  
per cent test weighmcnt/measurement of shed and override 
w g o  pasing through the port of Calcutta for a period of three 
manths. The question of engaging additional staff will be 
examined after evaluating the results of test check." 



1.7. The Action Taken Note furnished in this regard by the Depart- 
ment of Revenue & Insurance on 28 January, 1976, is reproduced below: 

"The Collector of Customs, Calcutta has reported that export cargo 
is examinedjchcck-weighed in accordance with the instruc- 
tions in the Departmental manual and keeping in view the pro- 
blems of individual categories of goods. In case the goods 
are covered by certificates issued by other Government agen- 
cies and recognised institutions, the said certificates are ordi- 
narily accepted and the goods are inspected only externally. 
Check weighment is generally done if weight has a direct 
bearing on duty, cess, drawback or value. Surprise check 
weighments in case of duty free goods and goods free of draw- 
back or cess are also carried out. In cases of detected mis- 
declaration of value, involving foreign exchange in addition 
to action being taken under the customs law, intimation is 
given to the Reserve Bank of India. 

The Collector of Customs, Calcutta, has stated that the existing 
pattcrn of verrfication of various types of cargo passing through 
the port of Calcutta is considered adequate kcping in view 
the need for quick clearance in interest of export promotion. 
Otherwise these may cause hardship for genuine exports. 
However, keeping in view the PAC's recommendations, the 
existing pattern of examination is being further tightened by 
asking the Custom Houses to order selective checks in alf cases 
where export value is determined on the basis of weight. 

Io respect of provisions for adcquate staff for examination. check- 
weighment etc. and weighing machines in the docks and jetties. 
the Collector has informed that they have already taken steps 
to improve the working efficiency of the existing weighing 
scales. He has further assessed the addition:d requiren~ents 
as two more weighing scales and necessary action is being 
taken to purchax them. He is of the view that having regard 
to the present pattern and volume of export car* passing 
through the port of Calcutta, thc total number of weighing 
scales and the staff therefor would be adequate. The posi- 
tion, however, would be reviewed periodically and additional 
n~~hincry lm~npower  will be deployed. whencver found 
necessary. 

In this context, it may bc pointed out that if cent per cent check is 
to be camed out in respect of the shed shipment5 or of ovrr- 
side cargo, this will dcluy the exports and may seriously ham- 



per export promotion. The tightening up of procedure is 
therefore, being donc, keeping these limitations in view." 

1.8. The Committee note that arrtmg-nb have been made, thougb 
belatedly, with elfect fro111 16 June 1975, for a 100 per cent test weigh- 
~ncnt/nleas~~ren~ent  oi shed aud merside c q o  passing through the Port 
of Cnlcuttu lor an initial pr iod  of three months and that the question of 
engaging additional staff tor this purpose would be examined by the Port 
Trust after tvaluutiny: the rwults of the test check. I& Committee trust 
that the proposed ~valuat iut~ Ira4 now been cccmpkted and necessary steps 
taken to provide an :dequafe number of weighing machimes and the requi- 
site complement ul stall' so that false declaration of weights, measureme~~ts, 
etc. and ofher devious rt~ell~ods adopted by u n w r u p ~ s  exporters and 
their agents can bc chninrtecl. The Committee would like to know what 
has actuall) liuppened in this repard .so far. 

1 9. l'he \liuistr?'\ rcplj i s  silent on another specilic recon~mendnticwt 
that thc C:tk~~t ta  I'ort l rus t  slrould, in particular. p rov id~  adequate incen- 
tives to the \tati effectivdj countering the vicious practice of certain ship- 
per\ regarding false declar.16)n (,I weights. measurements, etc 'I be C'om- 
nritttre nould like io hnotr Govrr~~oaent'\ reaction in thk matter. 

1-10. 'l'hr Committee find f n m  the r e p l ~  furnished by the lkpartment 
of Revenuc. A Inwrance tltat. in thc view of the Collector of Cudon~s.  
Culcutta, the present  att tern ant1 volume of export c a r p  passing thrnugb 
thr Ford i\ wch that the to id  nunher of stati and of weighing scales shm~ld 
be adequate. This mplj contradicts what had been admlrted by him dur- 
in(: evidence heiorc the Cotttmitter where he %aid that 'not sufficient staff 
are there to cope with the c a ~ o ' .  l ' hk  discrepancy remains to be recon- 
ciled and the question should be re-examined with a view to wressarj 
remedial Incasures. 

1.1 1 .  1)c;iling-further wi;h thir question. the Committee, in p:\rngraph 
1.42. of tlie Report, had recomrncnded: 

"Reverting to the role of the port and the Customs authorities, the 
('ommittee are surplisc-c! at their being in total darknesq :is to 
\that has  nctu:illy gcing on around their :Ireas of qxr,tticm in 
the matter of descriptions. weight5 etc. of the export c a r p  
pasqinc !tarough the Calcutta Port. I t  is indeed wrprising 
that they \houltl huvc learnt about thi\ menacing probkrn of 
miideclarntion of v.eights and details d export Largo only 
through reports in the Prcrr. It is fortunate that a journalist 
of the Hindustan Standard, Calcutta. detected and highlighted 
this. 2 he C ommittec also appreciate that a number of pntrio- 



tic lion-olficial witnesses came forward and placed their ex- 
periCnces and knowledge of the working of the Port before 
the Ccmlnitlec. 

Yt is quitlly 1,ainSul that after holding meetings in December 1972 
and February 1973, at thc Port und the Ministry icvel res- 
pcctivcly, to dcal with thc evils of misdeclaration of w.i&ts 
etc. no SOllow-up action was taken on the decisions arrived 
at thesc rwclings. As admitted by the Meniber (Customs) 
during cvidcncc, t\%o y u a n  were lost in the process. At the 
nieeting I ~ l d  in thc klmistr) of Shipping and Transport on the 
16th I.cbruary 1973, i: was decided that the Port Coniniis- 
sioners should cons;dcr introducing a hundred per cent check 
far :I period of t h ~ c c  to six months to find out whether it 
would hi: ccono~nicai to intrc)duce this as a regular practice 
and to gnirgc the cxtclli of under-weighment. The Port sutho- 
rities w t ~ r  not ;:hie 10 csrry out I00 pcr cent chccking on their 
own ; t dn i i s i o~  bxausc. thcy did not posses\ sufficient wsiph- 
nicnt stall ilnd nci:!!iin:! \tale\. Thc Port Trust invcarigatcd 
thc pssihili[y of getting t h i ~  work donc through outside p c n -  
CIW.  This wa4. ~ I ( : v . c v c ~ .  not found fcasihlc a\ it was f t l t  
t h t  shiprlrenr\ n t~gl~ t  b- delayed sc.riously. This is ill~rstra!ive 
of  tic kind of cicf~,;1ri.1 iittitudc of thc Port Comniissioncrs. 
What i \  cven mnrc wrprising i \  th:it a check on ;t rancitrni 
a m p l c  bask \ \ i t 1 1  tItL. e'tisting mcn and machinery t ~ r d  also 
nol Ixcn th0119h1 ( 1 1  Siniilarly thcrc wa, much !.ilk :II the 
~ ~ ~ c e t i n  held :it rhc Port on thc 6th 1kiemht.r 1972 :thout 
111:: imivsiti(ul ot ;( tint. o n  misdeclaration of wights,  but no 
dccision \\.;I\ t ; ~kc~ i  tc.r morc than t~vo  year.;. And yet .shen 
the J'ublic A~c.oun:s ('ommittec raised thiq mattzr In thc 
courw of c.&lcncc 3rd exprcsrcd its serious concern, i t  be- 
c;1111c 1ws\ibic ~ C T  tbc Hnartl of Trustees t~ take a Jecisim in 
thc Incctm;: of rlic b o ; d  on the 29th March 1975 t,, irlipose 
paialty charges in rcspcct 01 under-dcclrrration of weights and 
mca5urcmc'nts to thc. cxten: of four times the normal ch;rrges. 
In the circ11111~tanc.c~. the Committee desire that thc failure to 
gi\c ctlecl io thc c,cc.i~ion~ ti1lir.n at the mcetings rcfxrcd to 
;~bove \houltl hc gcvic into c;~refully with view to fixing rm- 
pon~ihility and t:~hing suit;~hlc action." 

1.12.  In their Action T-~kcn  Note dated 12  September 1975. the Min- 
istry of Shipping & l ' r an sp r t  hnvc stntcd: 

"Calcutts Port 'Trust have been asked to investigate into the mat- 
ter so as to fix rcspcmsibility and take suitable action. Tha 



Port Trust have advised that their new Deputy Chairman is 
looking into this matte1 in the light of recommendation of the 
PAC." 

1.13. 'The Action Taken Note dated 12 January 1976, furnished in this 
regard by the Department of Revenue & Insurance is reproduced below: 

"The press reports that exporters were under invoicing hy Ship- 
ping lrndeclared excess weights, had come to the notice of the 
Custoni House and subsequently the Custom House had also 
carried out surp~ise checks at the point of shipment by check- 
weighment of I! number of consignments, including those of 
jute manufactures. However, except in the case of a consign- 
inent of cast iron manhole covers, no significant excess in any 
consignmcnt was fcund. It has been reported by tht: Collec- 
tor of Customs that €\en in the said consignment of cast iron 
manhole covers, there was n o  loss of foreign exchange result- 
ing from declaration of incorrect weight because the export 
price of !hew goods was on piece basis and not on weight 
basis. 

It may be mentioned that in addition to the normal checks, as pres- 
cribed by the Department, the supervisory preventive staR, 
Assistant Collector (Outdoor) and the Superintendent, prcven- 
tive service also carry out surprisc checks of export cargo 
from time to time. 

As regards the delay in taking follow-up action in pursuance of the 
decision taken at the mccting held in February 1973. it may 
be mentioncli that the minutes of the meeting were received 
in the Ministrj on 23-3-1973. Since the dccision rcquircd 
issue of an acici~:ional copy of the shipping bill which wcwld 
have introduced some additional work in the Custom Ht.wses 
aiiecting {he specd of processing of documents, it was decided, 
in the drat in\tancc, to call for comments of all major Custom 
Houses. 

On receipt of the ccrmments and while this matter was being Fro- 
cc~sed,  it was decided in another connection to issue, free of 
charge. a copy of the shipping bill to the exporters and it 
appeared that, perhaps, the shippers could produce this nddi- 
tional copy !o the Port Commissioners for their verification 
and use. 1J~wr\.er. this called for modification in the procc- 
durc carlicr contemplated at the meeting of February 1973. 
Accordinply, the matter wac referred to the Ministry of Ship- 



ping & Transport for their concurrence and on receipt of t h ~  
same, instructions to the Custom Houses were issued imme- 
diately on 8-7-1974. 

From the above. it will be observed that in its very nature, the 
implementation cf the decision was such that it took somd 
time and though the delay is unfortunate no particular officer 
can be said to bc responsible for it. The observations of the 
Committee, however. h ~ c  been noted to ensure that even in 
such cases action should be completed without loss of time." 

1.14. The Committee nre nnhnppy with the delay that k tskhg place 
in the Calcutta Port Trust in investigating the faibn: to give effect to the 
decislons taken at the meetinas hek! in December 1972 md Febmaq 1973 
to deal with the evils of n~isdeclrration of weights, under-hvoichrg, of cargo. 
etc. These investigations s h a l d  in. completed soon and appropriate action 
(alien against those responsiile for the f a i l .  

Coordiricltion and liaison hefwwn thc Port and Customs authorities. 
(Paraqroph 1.43-Sl. No. 5 ) .  

1 . 1  5 .  In paragraph 1.43 of the Report, the Committee had rccom- 
mendcd as follows: 

"The Conimittcc sorccct that till wch time as n coordinntcd drill 
for various :~cencies concerned with the prevention of econo- 
mic cffences is laid down at the national level. as recommend- 
ed by the Committee. thcrc should be cornpletc coordina- 
tion he twcn the Cwronis and the Port authoriticq nt the Cnl- 
cutta Port in the matter of rcnlisation of thcir dues on ship- 
nlcnts passinc throuoh thc Port. There should he mmnlcte 
coordination and cooperntion hetween the Customs 2nd the 
Port nuthorities in rcyect of rcalisation of port d u s  on over- 
side shipments." 

1.16. The Ministr~r of Shipnine & Transport. in their Action Taken 
N d c  dotcd 29 Aurust 1975. h:lw stated: 

"Calct~tta Port T n ~ s t  hnq taken action for mnintainin~ cornpletc 
1i:lison and cnsurinr coordination with the custom authorities." 

1.17. In thcir rclcvant Action Ttken Note dated 12 Janwtry 1976. the 
Ikpnrtmcnt of Rcvenuc R: Tnwr~mcc havc stated: 

"The Committee's c h w ~ a t i o n s  regarding bringing about complete 
coordination betwecn the Cl~stoms and Port authorities at 



Calcutta Port have been noted. Arrangements already exist 
for discussion of point\ of mutual interest with the Port Trusts 
through pcriodicul ~ i w t i n g s  of Conmittees, like, Anti-Pilfcr- 
; ~ g c  ('~)lmiittce :~nd Ca1cutt;l Port Iniport/Export Advisory 
('ornniittec. Morcovci. the Collector o f  Customs, Calcutta is 
;In cu-ofillcio Trustec of the C,ilcutta Port Trust and a scnio~ 
r.ficer of the C;~lcutt,, Port Trust sits on thc I(w;11 Cu\t t~ni \  
4dvisor! Conmittc*:.:'\ meetings 

\\,it11 a v i w  to ;~ttainin$ furthcr co-o~din:ition with thc Port Trust. 
the Assimnt C(4cctor!. in tlic Docks and Jetties would ;llsO 
bc holding nionthly mectinp with thc oficcrs of thc Port 
Co~iimissioners to rcvicw pric)dically the satisfactory implc- 
~i~entst ion of tlic PAC'\ recon~nicndations. 

Instructions hakc ; I I \ o  sirici. been iswcd that where any discrepan- 
cics arc noticed in rhL, AR-4 forms relating to jutc and iutc 
good< or in r q a r d  to othcr- gcx)d\ not co\:rc.l h!; thc AR-4 
fol-nis. \vlitvc. ;In!. discrepancy i \  noriced in thcir dncrip-  
tion!wcight at thc time of cumination. the wmc should 1w 
reported ; i lw  tq  the oficcrc of Calcutta Port Trust." 

1.18. 'Ihe Cumnittee r e p t  that the  repl! furni\hed b! the Minidry 
of Shipping dt. Transport to the mommendation that thcre shollld Iw corn- 
plete coordination and ccmyenrtion between thc Port and Customs nutho- 
dies in the matter of realisation of their dues on \hiprnenb pawing through 
the Port appears rather ragw The dvtail\ regarding specific s tep  if 
any. taken to maintain adequate liaison an1 in envrrc mrd ino t i on  with 
the Cusiom\ authoritic\ . ihuld tw intimated early. 



They did not do so even when the Supreme Court had opined 
that the Customs authorities who were responsible for the 
situ2tion should bear the burden. The Port Trust authorities, 
hciwcver, decided to waive the amount. 

Siwpr-isinply. thc Port Trust authorities also handed over the 
n w o o r  dal which u;r\ dsnxrped and considered to he unfit 
for human consumption to the owners without imposing any 
condition on then1 and without informing the health au!hori- 
tics so that they in their turn could have imposed some 5uit- 
able conditions prcventine thc owners froni disposing of the 
m;rsoor dal for humar. consumption in order to get a hetter 
pricc. 

Thc C'onimittcc callnot but cuprcs\ thc vicu th'tt the Port Tru\t 
;:uthoritie\ did not  c'tcrciw In thi\ niattcr the care and thought 
that they \hould have donc h) th  to u f e p a r d  thc~r  o\\n I~n i~n -  
cia1 irrtcrcqts ;rnd ;rlw to prevent ;I possible health ha7.1rJ. 

Con\iderinp  he circuniotnnces of this case, the Committee :trc of 
t11c opinioi~ that ;I thorough probe i5 essential to f ix  re\ponsi- 
bility for thc \;rriou\ lapses and taking appropriate . . d i m  
ap ins t  thc oliici;ilr, cnnccrncd." 

1 .20 .  In their Action -f;:Lcn Xotc dated I ?  September 1975, thc Xiin- 
i\try vf Shivping S: Tr.;~ncpovt have stated: 

"111~ (. alcutt,~ Port Trwt  h;r\c hccn a\Aed :o tahc tr~rthcr rictrnn. 
The! havt* ,id\ rwd th'rt thcir neu Dcput!, Chairman i\ c u -  
nlininc thcw cact- in the l i ~ l l t  nf rccornmendrltion. of thc 
C'on~niittcc " 



1.22. The Committee note that the Deputy Cbrrlnmaa of the Calcutta 
Port TNst bPS been entrusted with the ernminaUan of the v d o u s  lapaxi 
h the waival of rent, amount@ to Rs. 60 laWs, on o consignment of 
mesoar &I, with a view to fixing respomlbility. The Commke requirs 
titat this should be completed quickly, and appropriate acthi taken rrgPinOt 
tk rekwnt oWmk. 

Idenrificarion of  hazardous cargo (Paragraph 1 . 6 S C l .  No. 10) 

1.23. A non-official organisation had brought to the notice of the Com- 
mittee certain instances of cancellation of undercharge bills in respect of 
hazardous cargo declaring then1 as non-hazardous and had pointed out 
that the existing procedure for the gradation and classification of hazard- 
ous c a r p  suffered from limitations. Dealing with this aspect in paragraph 
1.65 of their Report. the Contniittee had recommended: 

"Tlx Committee feel that the loopholes in the calculation and real- 
isation of Port dues in respect of hazardous cargo should be 
pluged.  l t  would be helpful if all the concerned workers of 
the Port Trust arc informed about the manner in which 
hazardous cargo are identified by suitable gradation marks so 
that any wrong gradation or misdeclaration in respect of such 
cargo comes to notice prominently. Such an arrangement 
would serve as a deterrent for thc officers who resort to 

/ 
marking a lower gradation than the actual gradation of hazar- 
dous cargo and thus would ensure the realisation of Port 
dues on the basis of the correct gradation of the hazardous 
cargo.'' 

1.24. in their Action Taken Notc dated 29 August 1975, furnished 
to the Committee in this r ep rd  the Ministry of Shipping & Transport have 
stated: 

"Calcutta Port Trust have reported that there is a set procedure for 
verification of hazardous cargo on the basis of which their 
gradation is made by the Safety Officer of the Calcutta Port 
to whom the Steamer Agents submit thc k t  of hazardous 
carpo carried by a ship prior to discharge at the Port. This 
list of hazaldous cargo is checked by the Safety Officer, who 
classifies the cargo according to the degrce of hazard and 
flash point of the material. The list is checked again at tho 
operational point by the Assistant Traffic Superintendent of 
the Board Section before the cargo is discharged. The Port 
Trust maintain a comprehensive hazardous cargo list. which 
is periodically reviewed. Copies of the list are available with 



11 
the Officers of the Traffic and Accounts Departments for their 
guidance. 

However, the procedure for actual gradation of hazardous cargo 
is being recirculated by the Calcutta Port Trust amongst the 
concerned ofIicers." 

1.25. The Cornnittee fear that their recommendation relating to the 
identification of hazardous cargo passing through the Port of Calcutta has 
not been understood in its correct perspective by the Port Trust. In  view 
.of certain serious allegations made by a non-official orgsnisation that 
hazardous cargo had been p s s e d  as non-hazardous cargo by the Officer 
concerned, resulting in considerable Ion  of revenue to the Port, the Com- 
mitter: had desired that the loopholes in the calculation and realisation of 
Port ducs in respect of hazardous cargo should be plugged and the con- 
ccrned workers of the Port Trust informed about the manner in which 
hazardous cargo are identified by suitable gradation marks so that any 
wrong gr;ld;~tion o r  misdrclaration in respect of such carso comes to notice 
promptly. N o  action appears to have been initiated on this specific re- 
comn~endation of the Committee which would perhaps have facilitated the 
active particip~ition c,f the norkero in detecting nlalpractices in the classi- 
fication of cargo. Apart fmm the financial implications involved in the 
rnisdc.c.hration of h:lz;trdous carso as non-hazardous. i t  should also be 
born: in mind that mi\-de(Iar;~tions could seriously endanger the lives and 
health of tvorkers I~:t~~Jling such misdeclarcd cargo as well as result in 
accidcnts. Thc Corrlnlittee dcsiri that this aspect should be examined 
afresh \\.ithour dcl;~! and necessary rernedhl measures taken. The allsga- 
tion, particularlv. that undercharprr' bills amounting to some Rs. 0.76 lakh 
raised by thc FA&CAO hncl k e n  cancelled by the Traffic Manager's Office 
b y  decl:iring thc c z r p  3 z  non-hazardous remains alzo to be ansuered 
satisf:~ctorily. 

1.26 Re! iewing the prncticc of allotting Port Trust h n d  to coopera- 
t i \c scx~ctic'\ forrrlcd by c.fficer\ of the Port Trust, the Committee in para- 
graph 1 57 of thc R c p r t ,  had recommended 

"Thc Con~m~t t ee  are not ;,t all ~ 3 t i ~ f i ~ d  that the present practice of 
illlotting land to conpcrative societic.5 formed by Port Trust 
Officerc is a defensible practice. This may be _pone into in 
detail by the Port nuthoritie~. In any event. such a practice 
can become defensible only if the same facility is made avail- 
i~blc  to Class 111 and Cla- I f '  personnel. nssuming that the 



practice is legal. The Committee would suggest that the 
Class 111 and Class IV personnel of the Port Trust may + 
encouraged to form house-building cooperative societies." 

1.27. In their Action Taken Note dated 29th August 1975, the Ministry 
of Shipping & Transport have stated: 

"The Calcutta Port Trust have noted the observation of the Com- 
mittee." 

1.28. The Committee are far from satisfied with the Pod Trust's rapb 
to tbei  pointed 0 b ~ e ~ a t b n ~  relating to the practice of dlotthg Port T r d  
hnd to officers' cooperative societies. Merely noting tbe Committee's o b  
servations in this regard witbout m y  assurance of positive action is b6- 
cntive of an unhelpful attitude. The Committee would like H more cab- 
gorical response to their recommendations and would like to be inform& 
of the specific steps, if any, taken to implement their suggestion that tkb 
C b  I11 and Class IV personnel of the Port Trust may be encouraged t.. 
form hoose-building cooperative societies. 

WorA-ing of Port Roik.ay (Paragraph 4.6-SI. No. 19).  

1.29. Dealing with the performance of the Calcutta Port Railway, tbc 
Committee, in paragraph 4.6 of the Report, had recommended: 

"The Committee are unhappy that the operation of the Port W- 
way is resulting in a loss of about Rs. 70 lakhs per year to lhe 
Port authorities. It cannot be a matter of satisfaction to any- 
one that while the rate of supplementary charge over the trunk 
Railways was raised from 6 per cent to 9 per cent with effect 
from April 1968, the Railway Board took two and a half 
years (from 17th June 1971 to 13th November 1973) to 
agree to a similar proposal of the Calcutta Port authorities in 
respect of the Northern Section of the Port Railsay, for 
which the increase was ultimately allowed only from 1st 
January 1974. 

I n  regard tc the revision of terminal chargcs payable by the Raid- 
Mays to the Indian Ports from 1st April 1971. the Committed 
are disappointed to no:c that in spite of the recommendation 
made by the Commission on Major Ports that revisions from 
time to time in the Railway freight rates should be simultanc- 
ously followed by a temporary adjustment in the terminal 
charges paid to the Port Railway, the question of revising t b  
terminal charges payable to the Ports from 1st April 1971, 
is still hanging fire. The Committee recommend that tba 

'" 



matter should be vigorously pursued by tbe Ministry with the 
Railway Board and a standing arrangement arrived at for an 
automatic increase in fhq terminal charges payable by the 
Indian Railways to the Port Railways immediately on a revi- 
sion of freight charges by the former. The Committee consi- 
der it most desirable that the Railway Board should also be 
required to clear such references within a specified period. 
  he Committee would suggest this period to  be six months." 

. 1.30. In their Action Taken Note dated 12th September 1975, the Min- 
istry of Shipping & Transport have stated: 

"Noted. Government is taking steps to finalise this issue soon." 

1.31. In their reply dated 27th October 1975 in this regard, :he Minis- 
try of Railways (Railway Board) hove stated: 

"The observation$ of the Public Accounts Comn~ittse in regard to 
the processing by the Ministry of Railwajs of the Calcutta 
Port Commissioner Railwaj's proposal for an increase in the 
rate o f  supplementary c h q c  Ir.\~nblc on th~.ir local hr~ulage 
arc noted. 

In regard to the revision of terminal payments to Port Rail\iays, it 
is submitted that the question oi revision of rates of t c rn~~na l  
paynlents for the period from 1-4-1971 has been u d s r  cor- 
respndcnce and hiis been discussed with the Slinistry of 
Shipping 6i Transport a number of times. Sprcitic proposal 
in r c p d  to revision of rates cf tc'rnlinal p3)mrnti ;o Port 
Railways from 1-1-1071 \vas rcccivcd from :hi. Jlinistr: of 
Shipping & Transport in >!.larch 1974. The p r s p x d  \\as 
considercd by the Ministry of Rail\v~.s and \\a thereafter 
discussed at Inter-31inisterial mce:ing hcli, in Sovembcr 1974 
and 3 counter proposal wns nini-fe hy the Ministry of Rnihays 
to thr Ministq of Shippins and Transpr t  in >lurch 1975. 
The acceptance of the Ministr! of Shippinp R: Trnnspr t  :o the 
propxi1 nladc by the Ministry of Raiir\n!,s has not so far  
been despite issue of reminders. The qucsticm will be 
fin31ised scMln as the views c>f the \!inistry of Shipping and 
T ransp r t  are In the n~rnntime. !he Trunk Railivays 
continue to terminal payments to the Port Railways at 
tk old mtes provisionally." 

132.  The Committee take a serious view of the &lay that continmes vA 



I- Ports f r w  1 Apdl 1971. I t  m d d  appear fmm & reply funtrL 
ed by the Ministry of Railways (Railway Board) that ttbc unconocio~mk 
~ d e v w f o u y ~ i . U c ~ r * i a m i k b M e m o m t o t h ~  
4 Shipping and Transport, a n result of which this long-pending lrslle b 
yet. to be resolved satisEac40rily. The Committee find that despite mu- - .  traded canospondence and rdso discussion between the hvo Ministries in 
this regard, 8 final M i i o n  is yet to be arrived a t  Specific propsols m 
rcpd lo the "revision of terminal charges payable to the Port Railways, 
witb &ect from 1 April 1971, Iurs been finalised by the Minishy of Ship 
ping % Transport only in March 1974, after a lapse of nearly three seam. 
It took another year for the Ministry of Railwqs to make Air couder- 
proposal, and even after the 'issue of reminders', this proposal bad wt 
been accepted by the former, according to t&e information last furnished 
to the Committee in October 1975. The Committee would very much 
l i e  to know the reasons for the initial &la! of nearly three !ears in the 
Shipping Ministry in formulating their specific proposals and the virtual 
i- on their part after the counter proposal had heen made by the 
Railways m March 1975. The circumstances leading to this delay s b u l d  
sLso be investigated and appropride action taken thereafter. Steps should 
a h  be taken to finalise this issue immediately. 

1.33. No repi? has been furnished b? either of the blinirtrim ccowcra- 
ed to two other specific suggestions made b! the Cummittre that a staading 
arrangement should be evolved for an auromatk increase in the terminal 
c h a w  pa!able h! the Indian Railwa!s to the Port Railwa!s cwntempora- 
neousl? with a retisin of the Railna? fmi* rates and that the Railway 
Board should be required to clear such references within a pr iod of six 

Committee would urge the two \tinistries to examine these 
s w a i o n ~  exprditiuucl? and take positive 5 t t p  to e l imidc  dzlmq in thin 
regs& 

1 3 1  R c ~ i c a i n ~  the U ~ I ~ I P . I ~ I C > ~  of 111; d r c d g t r ~  onncJ b thc. Port Trust 
and the payments made to foreign and private cornpanics for dredging 
opera:ion$ a! Haldia. the Commitfee. in para t raph i  7 15 ' 15 of rhc 
Report, had rcconirnended 

"7.14 The Commitke notc t h ~ t  the util~\atlnn of t l ~ c  drcdgers 
ouned by the Port authorities is rery low Two expert com- 
mittees have already examined this question The Study 
Team of the International Associat~on of Ports. had found on 
x dctai!ed examination that within the Dock System\ the hours 



worked by dredgers during 1965-66 totalled only 6,788 as 
against the total time of 60,000 hours available for dredgng 
if the dredgers worked round the clock and 20,000 hours on  
an 8 hour shift basis. The  Dredger Utilisation Committee. 
1973, came to  the conclusion that the dredger fleet at Calcutta 
was working far below its capacity. The Committee d o  not, 
therefore, consider it a happy situation at all that against a 
norm of 5280 hours of working per annum by a dredger sug- 
gested by the Dredger Utiliwtion Committee, 1972-73, the 
time worked by the River Dredgers at Calcutta Port ranged 
between 600 and 2 151 hours in 1973-74 the actual Dredging 
time being between 300 and 1203 hours. 

The findings of the above two evpert committees practically demo- 
lish the contention of the Port authorities that dredging has no 
influence on the turn-round time. The non-oficial communi- 
cations also indica:~ that the Dredger Utilisation at Calcutta 
has been n ~ i s e r ~ ~ h l y  low and the came h ~ ~ c  affectrd the nabiga- 
bility at the Port The poor utilisation of the Calcutta Port 
Trust's own d r e d ~ e r s  reveals seriow mismanagement and lack 
of plannin? and ability to execute on the par: of top executives 
which requires thorouch probe and fixing of responsibility, 
particularly in the context that high amounts (including forsi-en 
exchange) are being paid hv the Por: 29 hire charges to forei-m 
firms for d r e d ~ i n ~  operations here." 

with nltorether." 



1.35. In  their Action Taken Notes dated 12 September 1975, on  tho 
above recommendations, the Ministry of Shipping & Transport have stated: 

Paragraph 7.1 4 

"The Calcutta Port Trust has reported that vigorous efforts a t e  
being made to reduce the period of annual lay-up for repair 
of all port dredgers on the lines indicated bq. the Dredger 
Utilisation Committee. The lay-up periods are being pre- 
planned and special watch is being kept that the repairs are 
being carried out ampd ing  to said plan, subject to such ad- 
justments as might be necessary due to unforeseen circums- 
tances or  emer~encies. 

As regards improving the q c l e  of operation of the port dredgers. 
the unit consisting of one self-propelled bucket drcdger and 
three b p p e r  barges and if possible. one grab d redpr  is pro- 
posed to be placed on round-the-clock dredging with the 
staff of the laid-up dredgers. 

Action has also been initiated to ensure full utilisation of dredger 
'Mohana', the only dredger availrtble in the Calcutta Port 
Trust's fleer of dredgers capable of working in the open \i.ater 
conditions and sea and swelk obtaining in the estuar!.. In 
first instance. by special arrangements with the Indian Oil 
Corporation Ltd., bunkering of this vccscl is beins done at 
Calcutca when the vessel is in tnivn. llntil such arrangement, 
the vessel u.as beins bunkered ctt Budge Budge. on its i \av  
from Calcutta to dredging sites. The present armngements 
ensure that two extra dredging days in a month are available. 

As regards the four river dredgcrs enpaged in maintenance dredg- 
ing in the Upper Reaches. from Calcutta to Ralari Bar. day 
and night dredging is already k inr !  carried nut at nalnri Bar 
on regular basis, for as long as floatarion is availab'e Doy 
and night dredging is also being carried out at the Eastern Gut 
Bar during dry season. Rut the dredging at this Bar is re~trict- 
ed to ebb tide only as the flow condition< do not permit the 
dredger to be on the Bar during flood tides This Rar does 
not require any dredging during fre~hets 

As regards the h i r i n ~  of foreign dredgers. Calcutta Port Trust have 
no suitable dredgers, apart from dredger 'Mohana'. which could 
have undertaken the dredging in Haldia Basin Or the large 
scale dredging in the estuary." 



Primgraph 7.1 5 
"The reasons for hiring two foreign dredgers for dredging the A p  

proach Ckdnnel to Haldia have to be fully appreciated. The 
Calcutta Port Trust owns five large suction dredgers, out of 
which only one, i.e. S. D. 'Mohana', is designed for and capa- 
ble of working in the open water conditions with swell prevail- 
ing in thc Approach Channel to Haldia. The other four dred- 
ers, with their rigid bow-well suction pipes, are capable of 
working in smooth waters only and cannot operate in the 
open watcrs of the estuary. These dredgers are, therefore, 
used cxclusivcly for maintenance dredging in the Upper 
Rcaclles. 

The circutnsl;~nces in which contract dredging was resorted to  in 
the shipping channel Icading to Haldia is explained below: 

In the original mtirn;llcc made in July 1971, it was expected to ob- 
tain a drnupht of 40 ft. for Haldia for 320 days in a year, by 
removinc 106 nl~llior tonne5 of %poi1 between 197 1 and 1980. 
At the time of tnah~ng these edmntes, i t  waq assumed that- 

( i )  the wcond e.tu:iri:~n drcdeen ordercd on GRW would be 
clrtlrvcr~ii in June 1974: 

: iii 1';lr. LL,I u ,rtcr \t ou1A \t;lrt Rowing 3t the end of 1371. 
Botl: ~h<:\i. n\\i11nnt 11>171 1% crc hclied 
Apart Ircw~ the ah( vc.  ;I cornhinntion of othcr circumstances forced 

thc C:rlcir(t;r Port to g o  in for contract dredging from Novem- 
1x1 1 0 7 7  i l l  o~-cIcr !o maintain thc draupht commitments to the 
r l l  : I  Thc unpreced:ntcci freshets discharge of 1971 
follo\\inc hy tht s:.\.crc drought conditions of 1972 c a d  
Iic;t\.): sl1c:ilinc o f  ,.1uc.F.l;rnd Bar u.hich further deteriorated 
drr: to ;I \t~.cmll:ir.y chilnncl clcvclopinr to thc westward due to 
; r  1 o ~ c l i i o r .  In thew circumqtances the quantity 
of .;pc>il t c ,  hc drcdpxl from 1973 to 1980 \vas reestimated t o  
tlw 137 r~rillion tonne\ withm~t taking into account the re- 
shcriing factor. 



khs, therefore, no other option but to resort to contract dredg- 
ing. As suitable dedgcrs were not available from internal 
resources, enquiries wcre made from foreign contractors. A 
Tender Committee consisting of officers of the Ministry of 
Shipping and Transport, the Ministry of Finance and the 
Calcutta Port Commissioners (now Port Trust) was constitut- 
ed to examine the offers received. 7wo foreign contractors 
were selected on thc basis of thc report of the Committee and 
two dredgers, one each from the two contractors, wcre hired 
for the work. However, as one of the M.O.T. Dredgers was 
made available from February 1975, onc foreign dredger was 
released on completion of her contract period in May, 1975. 

As regards engaging forcign contractor for dredging the Haldia. 
Dock Basin. this  requircs special type of dredgers viz. cutter 
suction drcdpcrs. Since the Calcutta Port Trust do not pos- 
sess any such drcdgcr and such dredgers would not be made, 
available from thc country. the work \vas entrusted to a 
Yugoslav firm.'' 

1.36. While the steps now enumersted in the Ministry's reply for im- 
proving the utilisstion of thc dredgers owned hp the Calcutta Port Trust 
arc hugely measures for the future, no action appears to haw been taken 
in regard to the Commitlee's specific recommendation that the poor utili- 
sation of the dredgers in the past required a thorough probe with a view 
to fixing responsibility. The Committee. therr.fore, reiterate that this 
should be thoroughly investigated and responsibilitj fixed, under advice toi 
Uum. 

1.37. The Committee concede that the dredging of the approach chan- 
nel and the Dock Bmsin sf Haldia through private foreign contractom has 
been unavoidable and the coatrd of the Port Trust. The Com- 
BiQtee are, however, anxious that our dependence on foreign firms, whose 
performance has also not been above reproach, should be mmimised, if 
not m present conditions altogether eliminated, as early as possible. I'he 
Committee feel that formation of the Dredging Curporation. which is 
stat4 lo be under Government's active consi&ration, will have to justify 
itself by scbieviag substarrtial reduction of our present dependence on 
foreign drcdgbg coutractors. 
Sltbsiay for river rnainrt num c. and dredging (pururgru;)li 7.1 7--S1. .To 3 5  1 .  

1.38. In paragraph 7.17 of thc Report, the Cornmittec had rccom- 
mended : 

"Keeping in view the financial position and situation of Calcutta 
Port and the fact that it is a rivcrinc port which has to serve 
the entire Eastern and North Ea\tern parts of the country. 
the Cornmittre r ~ c m r n e n d  that it would not bc quite fair to  
burden Calcutta Port T rwt  \kith the coht of drcdging the River 



Hooghly at all and accordingly the rate of subsidy paid by the 
Central Government on that account should be raised from 
80 per cent to 100 per cent, subject to the maximum utilisa- 

tion of the existing dredgers of the Port Trust. Alternatively 
the Central Government might consider the feasibility of 
creating a dredger pool for all dredging works in the country. 
A Dredger Corporation could also be set up for this purpose." 

1.39. In their Action Taken Note dated 29 August 1975, the Minisuy 
of Shipping & Transport have stated. 

"Kceping in vicw thc financial position of the Calcutta Port the 
tollowing steps hale been taken by the Government: 

(i) The Port tarifis at Calcutta and other major ports have been 
rcviewed comprchcnsivcly and the rates revised. At Cal- 
cutta this i.s expected to result in an additional annual yield 
of approximately Ks. 15.00 crores and is expected to  go a 

long way in making Calcutta Port financially viable. 

(ii) It has bccn decided to appo'nt a high level expert Committee 
to examine th.: working and finances of Calcutta Port which 
were last examined in 1967-68 hy the lated Shri P. C. 
Hhattaclx~ryya, Ex-Governor of the Reserve Bank of India. 
This Committee will also examine the qucstion of conti- 
nuance of Central subsidy for river maintenance and river 
dredging Leeping in vicw the pi-;~ctice folIu\ved in this regard 
in cstuarim ports in other countries. The Committee will 
no doubt eximincS arld submit i t \  finding5 on rate of sub- 
sidy to bc given by the Ccntral Government and the period 
for which i t  sl~ould continue. 

The Central Ciowrnnicnt ha.; alrcady acquired a number of drsd- 
gcrs an dothcr ancillary ecluipnumts likc tugs, hoppers, barges 
ctc. and h i \  Ccntr;~l Drcdgcr Pool is pr-esently k i n g  operated 
for tllc Cia\ L rnntent hy the Shipping Corporatiun of India. 
I t  is, for the p r ~ w n t ,  pr-inixily c.:~tt.rins to the capital dredg- 
ing rcq~~ircnlcn:\ of the Ports. A proposal to tnke over this 
Central tlcct of dredging cquipment under a statutory Dredging 
Corporation is ;~lsp under x t i ve  consideration of the Govern- 
ment." 

1.40. The Committee m)te that it has beea decided to appoint a high- 
kvel ex- committee to examine tbe working and finances of CalcotEn 
Port, which will also rwnrine the question of continuance of Ceatrtl sub- 
ddy for river mp)n-~e and river dwdgi;ing: keeping in view tbe paodi* 
followed in this regard In etuarian ports in otber c~ontrics. Whik tbere 
CIUI be no objwtion to nn e\yerf committee lookinff into this q- it 
s W d  be made sure that i t c  report must come early. Tbe Cornmitree all! 



somewhat doubtful whether PI routine prPctice prevdenf elsewhere could 
be applied strrlightaway to the Calcutta Pod, which is unique in many 
l~spects and suflcrs prcscntly from certain inherent as wen as long arrw 
mulating disadvantages. Since the futme of the Port of Calcutta oa which 
tbe country largely depends appears itself at sake, the Committee desire 
that this question should hc examined with the most percepive care, so 
that well-thought out deckions can be taken and a new vitalty infused 
into the o~wrations of the Port. 
Stevedoring opcrction r. (1'01 arraph 1 0.2%-SI. No. 28 ) . 

1.41. Dealing with the periorrnance of the private stevedores at thc 
Port of C;1IcuttCi. the Conimittre. in paragraph 10.20 of the Report, had 
recommrnded. 

"From the m;~terlal bc (ore the Committee. they arc left with no 
doubt th;it pri\atc Stc\edorin_r has now totally outlived its 
utility at the Calcutta Port. If anything, their role is of a mere 
middlcmcn to po<kcr the hlrpc difference hetmeen the stevc- 
dorlnp ch;~rgc\ rcceitcd hy them from the Shipping 
Cornpani.? which i \  about R\ .  65 per ton and the handling 
cmt of Inhour i r~c ludin~  le\y shicll work5 out to ahout Rs. 18 
per tone p a d  h> thcn~ to the Dock Labour Roard. Thc fact. 
that the figurn 10 tonnage handled hv the recistercd workers 
of the Dock l ahour Roard as maintained hv the Board differ 
widely from thwe maintained hy the Port 7r11st ( \ i ~ .  3.5.72.896 
tonne4 a\ per Bcwrd'\ rccnrcl.. ,tc :ir;t~n\t 39.19.000 tonnes in 
the Port Tru\r'\ record\ I r l  1972-73 ;rnd 14.62.125 tonnes as 
per Board'\ rccnrd\ ar againqt -36.70 000 tonnes in Port Trust's 
recordc In 1073-73,  i \  ind~cat i \c  of the f x t  that they d o  in- 
cjulr: in midc~prc'ad 111:1Ipract1ce of urlng the labour in extra 
chift< hcyond the prc\crihed I~nlrt\ \sr~hout thc formal hnow- 
lcdgc nf the Ro,irJ 

The dclayc in thc pa\rncnl ,jf tllc.rr duc. cn tlw Dmk I ahour Board, 
the is\u- of c h c ~ u s  m h ~ h  arc dlrhonol~rect to \cry frequently 
by thc Bank<. tlic non-payment of Ronu\ ctc , arc only soma 
of the many miilpriictlccs indulged n by the Stcvcdorc\. Thev 
have no re%prmihility totvardq the tv:Ifare of thc I ; rhur  and 
Ir fact the dock morhcrz arc in ;i miserablc plight 

The Commirtec appreclatc fhc rc-port. h I \ C ~  on fir41 h,~tttl cxpcrtcncc 
and thorough 9tudy of th: then Chairman of the Dock Labour 
Third with the ,ts.i\tancc of thc presrnt Chief Executive of 
Dc~ch. 1 abour. Roard which inter ;~l i : i  p i n t s  out that 95 per 
cent of thc work in the indu\trv is ;~lready heinp done by 
\rorhcr\ w h o  ;ire. for a11 pr;~ctical purposes already State 
c~npltryrcl ;tnd Stat( cc~ntrollcd. The Cornmitter. t hmfo rc ,  
\cc no r c ; w m  ; I% t o  why the labour \hould %till be left at tho 
mercy o f  thc Stcvedor5. 



The Committee have m doubt at all that with the nationalisation 
oi the dock labour, the overall efficiency of labour in the in- 
dustry would ultimately improve and reach new heights. The 
interest of the Stevedores-exploited labour, who mostly come 
from Bihar, U.P., Orissa and Andhra Pradesh would also be 
safeguarded to  some extent. 

1 
In view of the present situation of the Stevedoring business in Calcutta, 

which refuses ~ J O  cooperate with the Port Dock Labour Board 
and the Government in any of the measures to improve the 
working of the Port and Transport Industry and also in view 
of the recommendations of the various expert bbdies which 
have gone into the problems of the Ports, the Committee 
strongly support the suggestions made by the then Chairman 
of the Dock Labour Board for taking over of the Stevedoring 
work under a statutory authority to manage its affairs. The 
Committee accordingly recommend that the matter should be 
finalised by the Government urgently and suitablz steps taken 
in that direction." 

1.42. The Action Taken Note dated 29 Au_mst 1975. furnished in this 
regard by the Ministry of Shippin3 & Tranqmn is reproduced below: 

"Suggestions for making changes in the existing Stevedormg system 
have been made from time to time by wrious interests. Some 
such suggestions are (i)  to give qtevedoring licenses to all eli- 
gible applicants so as to encourage free competition. ( i i )  to  
impose effective social controls on the stewdors. (iii) to natio- 
nalise the stevedoring work to abolish stevedoring and depart- 
mental is  this work, etc. Thew suggestions have been exam- 
ined fmm time to time. but no final decision has been taken 
by Government. 

On 3-5-1975, Government have appointed a committee to Review 
the ~ e c a s u a l l s d o n  Schemes and Allied Matters. The terms 
of the reference of the Committee are very wide and would 
include a study of the existing stevedoring system. It is, 
therefore, considered that before nnv dccision is taken on the 
above recommendation. thr. said C%mrnittee's report should 
he awaited." 

1.43. The Ministry also furnished to the Committee a c o p  of the 
.order setting up the committee. according to which, it was to submit its 



report within a period of six to nine months. The terms of reference of 
the committee were also made available by the Ministry and are  as follows: 

1. To study the working of the Dock Workers (Regulation of Em- 
ployment) Act, 1948 and the schemcs framed thereunder with 
particular reference to the following: 

(a) whether the main objective of ensuring greater regularity 
of employn~ent to dock workers has h e n  realised; and 

(b) whether the administrative and financial arrangements in 
vo_rue in the Dock Labour Ehards are adequate for the 
purposes in view. 

2. To examine the relationship betwetn stevedoring charges paid 
by shippers and or  shipowners and the levies nludc :he 
Dock Labour Boards on the stevedores. \vith p;trticular refer- 
ence to the operation of incentive schemes. if any. and the nccd 
for speeding up the handling of cargo: 

3. To study the present deployment of port and Jock lahour and 
the existing! arrangements for their coordinated function~n$ in 
the context of the need to treat cnrFo handling from the tran4: 
shed to the ship's hold and ,-ice I.crsa ss  a single system or  a 
unified operation; 

4. To suggest. in the liph; of the above studies. wch  rncacuref 32 

mav be considered necec4::ry for ratlnnali5ing the exkting sys- 
tem in the p r t s  relating to eort :md dock labour a i th  a vicn 
to  ensure- 

(a) quick turn-round of ch ip .  

optimum w e  of a\.ailable manpower 

(c) higher 13hour productivity, 

(dl  greater regulnrity in employment. 

(er dcc t i ve  control on the different ngcncic\ func:ioning a! the 
port. and 

(f) control on the costs of handling c a r p ;  and 



5. To suggest the functions and structure of the body which should 
be responsible for carrying out  the operations of cargo hand- 
ling in the port both abroad ship and ashore, administering 
the deployment of labour, payment of labour and financial 
control." 

1.44. The Committee are concenred that no final decision has yet been 
$taken by Government on the Report of the former Chairman of the Dock 
Labour Board on the stevedoring industry at Calcutta Port as well as the 
views expressed on the subject by various expert bodies from time to time. 
It seems a pitg that the entire question has once again been referred to 
another committee app in t ed  to review the Decarualisation Schemes and 
allied matters. The Committee me of the view that a decision on this 
qoestion ha$ been long overdue and must not be further delayed. Tlba 
period of six to nine months, within which tbe latest review committee was 
required lo submit it9 report. has a l w  expired. ThP Committee urge 
strongly that positive steps should be taken to eliminate the unsavour 
stranglehold of the private stevedoring industry not onl? at Calcutta but 
at other major and minor portr as well. The Committee would like to be 

of the findinp of the review c o m m i t t ~  as  soon as thev are avail- 
able and the action taken in pursuance thereof 



RECOMMENDATJONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee note from the earlier composition of the Commissioners 
for the Port of Calcutta, under the 1890 Act, that out of a total of 24 
Commissioners, as many as 11  were from the Chambers of Commerce 
and ship-owners. It  is, therefore, not surprising that the Shippers and 
Shipping lines dominate the functioning of the Port Trust. The Commit- 
tee are glad to note that as from 1st April. 1975, the Board of Trustees 
are to have five members from private Trade and the remaining thirteen 
from Government Departments. Municipal Corporations and Public 
Undertakings. The Committee hope that this change in composition will 
soon have its positive effects on the financial affairs of the Port. 

(S. No. 2 (Para 1.30) of Appendix V to 175th Report (5th Lok Sabha)], 

Action Taken 

Noted. 

[Ministry of Shipping and Transport (Transport Wing) 
O.M. No. PGA-31/75 dt. 29-3-75) 

Recommendation 

In the matter of general interests of the nation as a uhole, the Com- 
mittee feel deeply concerned over the complete lack of coordination bet- 
ween the different agencies of Government for eradicating the evil of eco- 
nomic offences being committed by these engaged in the import and ex- 
port trade. The Committee need hardly remind the Government that 
according to the report of the M. G .  Kaul Study Team, the nation is being 
put to huge loss every year on account of only one of the economic offcn- 
ces, namely under-invoicing of exports. The Committee would accord- 
ingly suggest that the Government should give serious thought to the prob- 
lem and evolve without any delay a coordinated machhcry capable of 
curbing effectively those indulging in different types of economic offences 
in the import and export trade. That the existing machinery is not effec- 
tive will be clear from the fact that, during the last three or four years, 



only one case of malpractice in respect of jute consignments en 'mule from: 
the mill to  the Calcutta Port for export was detected. 

[S. No. 3 (Para 1.41) of Appendix V to 175th Report (5th Lok Sabha)], 

Action taken 

Calcutta Port Trust has reported that action has been taken for main- 
taining complete liaison and ensuring coordination with the. Customs 
authorities. 

Arrangements have also been made from the 16th of June, 1975 for 
100 per cent test weighment/measurement of shed and overside c a r p  
passing through the Port of Calcutta. This will be continued for a period 
of three months after which the position will be reviewed. 

Besides, the Port Trust Bylaws have been amended so as to make the 
Steamer Agents responsible for ensuring realisation of port charges in full, 
on foreign as well as coastal cargo loaded or  discharged overside. The! 
Bylaus make it incumbent upon the Steamer Agents to submit the rele- 
vant freight manifests within 4 weeks from the date of completion of load- 
ingldischarge of a vessel. They further seek to empower the Traffic Mana- 
ger to get, at his discretion, vessels due for loading'unloading at any of  
the Port Trust's docks, jetties, buoys or river moorings surveyed by recog- 
nised surveyors at th: cost of the Steamer Agents. 

The Port Trust has also reported that a detailed procedure is being 
adopted to provide for necessary safeguards in this matter. 

[Ministry of Shipping and Transport (Transport Wing) 
O.M. No. PGA-31/75, dated 2-9-75]. 

A regular arrangement for intimating the discrepancies noticed in re- 
gard to export consignments by one Department to the other concerned 
Departments, is already in existence. Thus, the discrepancies which a r e  
found by Customs and which have a bearing on the realisation of full cx- 
port value are brought to the notice of the Reserve Bank of India. Simi- 
larly, the discrepancies in regard to weight or dcscription. etc. which may 
be relevant to the Port Commissioners are now being intimated to them. 
Close liaison is also being maintained through periodical meetings which 
are attended by the representatives of the concerned Departments. 

2. As regards the problem of effectively coordinating the work of vari- 
ous intelli?ence, investigation and enforcement agencies. the matter was 
considered by the Government in detail in September, 1967. As a result, 
Co-ordination Committees have been set up at several important centres in 



26 
the  country. There is also a headquarters Co-ordination Committee in 
the Ministry of Finance. These Committees meet periodically and ex- 
change information regarding contraventions of various fiscal and econo- 
mic enactments. They also review the efficacy of the existing arrange- 
ments for bringing about co-operation and coordination amongst the vari- 
ous preventive and enforcement agencies. 

3. In pursuance of a decision taken in 1971, the Director General 
*(Revenue Intelligence &: Investigation) also holds psriodical meetings with 
the Director, Revenue Intelligence. Director of Enforcement, and Direc- 
tor of Inspection (Income-tax Investigation) for mutual exchange of in- 
formation and greater co-ordination. The Director General also attends 
the meetings of the Headquarters Co-ordination Committee. 

4. It may be observed that an adequate framework for proper co- 
ordination amongst various enforcement and investigation apencies deal- 
ing with economic offences is alrsady in existence. 

5. In regard to detection of mal-practice\ in respect of jute conyign- 
ments m mule to Calcutta Port for e \pTf .  kind attention is also invited 
t o  para 1.25(b) of the Committee's 175th Report (5th Lok Snbha). in 
which mention has been m~ide about detection of 4 c a m  of such consign- 
ments during 1974. 

6. Jute shipped from overside is hydraulically pressed intc-, vcr!. heavy 
bales and substitution ctl rolrlc of such bales in thc hmts after clearance 
for export by the Cemtrcll Escise officers. may not be easy without a 11e:ivy 
crane operating in the r i iw area. Clandcstinc activity in this r+wd 
would also norm:iIly. not go unnoticed. The er:tmin:ttion of ctmtrn:.; of 
such bales for checking substitution. by bursting them csczpt occn~iunnlly 
would be against the trend f ~ ~ r  making :he cxport procedures simplcr. and 
add to cocts of exports. Keepin? all these factors in view. steps :ire being 
taken to strengthen the intelligence arrnngcnienr.;. for obtaining informa- 
tion regarding specific cases of mal-prncticz to the extent possible, SO ;I$ 

to  get the best results from physical check  niadc. The Cdlcctor h:is 31.;:) 

been arked to keep in mind the ceriousness of the offence and the dificul- 
,ties in detection while dealing with the penal action when such case.; are 

[Ministry of Finance (Department of Revenue and 1nsur:ince 
0 . M .  No. 5 12/27/75-CL:S-\'I dalccl 18- I - 1976). 

The Cornmittc: cuggcst that till such time az a ccr-ordlnatcd drill for 
various agencirr concerned with the prevention of econnmic offences is 
laid down at the national lccel, a s  recommended bv thc Committce. there 
should be complete coordination between the Cus tom and the Port 
authorities at the Calcutta Port in the matter of realisation of their dues 



o n  shipments passing though the Port. There should be complete co- 
ordination and cooperation between the Customs and the Port authorities 
dn respect of realisation of port dues on over-side shipments. 
[S. No. 5 (Para 1.48) of Appendix V to 175th Report (5th Lok Sabha)]. 

Action taken 
Calcutta Port Trust has taken action for maintaining complete Liaison 

and ensuring Co-ordination with the custom authorities. 
[Ministry of Shipping and Transport (Transport Wing) 0.M 

No. PGA-31/75 dated 29-8-75]. 
The Committee's observations regarding bringing about complete co- 

ordination between the Customs and Port Authorities at Calcutta Port 
have been noted. Arrangements already exist for discussion of points of 
mutual interest with the Port Trusts through periodical meetings of 
Committees, like, Anti-pilferage Committee and Calcutta Port Import/ 
Export Advisory Committee. Moreover, the Collector of Customs, 
Calcutta is an ex-officio Trustee of the Calcutta Port Trust and a senior 
officer of the Calcutta Port Trust sits on the local Customs Advisory 
Committee's meetings. 

2. With a view to attaining further co-ordination with the Port Trust, 
the Assistant Collecrors in the Docks and Jetties would also be holding 
monthly meetings with the officers of the Port Commissioners to review 
periodically the satisfactory implementation of the P.A.C's. recommenda- 
t i o w  

3. Instructions have also since been issued that where any discrepan- 
cies are noticed in the AR-4 forms relating to jute and jute goods or in 
regard to other goods not covered by the AR-4 forms where any discrepancy 
'is noticed in their description/weight at the time of examination. the same 
should be reported also to the officers of Calcutta Port Trust. 

[Ministry of Finance (Department of Revenue and Insurance) 0. M. 
No. 512/27/75-Cus-VI dated 12-1-1976]. 

The Committee would suggest that the Customs and the Port a u h r i t i e s  
should keep a watch over the functioning of the clearing agents who m 
licenced and registered by them to work at the Calcutta Port and ensure 
that a clearing agent who is found guilty of indulging lin an economic 
malpractice should have his licence cancelled or not renewed, apart from 
any other punishment to which he may be liable under the law and the 
rules. Similarly, a close watch should also be kept on the functioaing of 
the Shipping lines, particularly foreim ones, operating at the Port. 
IS. No, 6 (Para 1.44) of Appendix V to 175th Report (5th Lok Sabha)]. 



28 

Action Taken 

Noted. 

Calcutta Port Trust have replied that action has been started by them 
for maintaining complete liaison and ensuring Co-ordination with :he 
Custom authorities. There is provision in the Port By-Laws for cancella- 
tion of licences of the clearing Agents, which will be invoked in suitable 
cases. 

[Ministry of Shipping and Transport (Transport Wing) O.M. 
No. PGA-31/75 dated 29-8-75]. 

The observations of the Committee have been brought to the notice of 
the Calcutta Custom House. Control over clearing agents is exercised in 
terms of the provisions of the Custom House Agents Licences Regulations. 
1965 which govern the issue and renewal of licences to Clearing Agents. 
At the time of renewal of these licences. their performance report. received 
from the concerned Assistant Collector is taken into account. The Special 
Investigating Unit, also keeps a close cyc on thc activities of the clearing 
agents and if any irregularity/mal-practice/mis-conduct comes to the 
notice as a result of any complaint or otherwise, the matter is investigated 
for taking appropriate action. 

2. The observations of the P.A.C. that a close uatch should be kept 
on the functioning of the Shipping Lines uarticularly foreign ones operating 
at the ports, have also been brought to the notice of the Collectors of 
Customs at major ports for appropriate action 

[Ministry of Finance (Department of Revenue and Insurance) 0. M 
No. 51 2/27/75-Cus-VI dated 12-1 -19761. 

Recanmendation 

The Committee are not convinced with the adequacy of the eroundz 
o n  which 50 per cent of the Port charges were waived bv the Port authori- 
ties in respect of  the consignments of wines and provigions imported by 
the Empire Stores, New Delhi. in 1970. The Committee cannot help 
feeling that the excessively soft attitude of the Port authorities in such cases 
is one of the important factors responsible for their ~nsa t i s fac tor~  financial 
position. T h e  Committee would accordingly recommend that clearcut 
criteria on sound business lines for waiver of the Port charges should be 
laid down and scrupulously observed bv the Port authorities while dealing 
with requests for such waiver, 

I S .  No. 8 (Para 1.59) of Appendix V to 175th Report (5th Lok Sabha)l: 



Calcutta Port Trust has noted this recommendation. Calcutta Port 
Trust are now allowing waiver/refund of demurrage only in cases of goods 
imported for charitable purposes o r  books, research equipment, etc. 
consigned to students, scholars or educational institutions and in other 
exceptional deserving cases with thc sanction of the Board of Trustees. 
They are also preparing a revised set of guideiines keeping in view the 
observations of the Committee. 

[Ministry of Shipping and Transport (Transport Wing) O.M. 
No. PGA-31/75 dated 12-9-1975]. 

Recommendation 

Before waiv in  the rent charges in respect of the consignments of 60 
drums of Citric Acid in July, 1971, no stcps seem to have been taken by 
the Port authorities to obtain expert advice as to whether actual detcriora- 
tion of the acid had taken place. During evidence, the Committee desired 
to know whether there was any explanation for the fact that if  the consign- 
ment had actually deteriorated, then the Central Bank would not have 
requested twice for its withdrawal from the auction list. No reply u a s  
given in this regard by the representatives of the Port Trust. 

Notwithstanding the f'lct that the Port authorities did realise a sum 
of Rs. 7.080, the Committee feel that the case is indicative of the manner 
in which the Port authorities take thinys for granted while dealing witb 
requests for remission of the charges due to them. In this particular case, 
since the Bankers had twice requested for withdrawal of the consignment 
from the auction list, there is no reason to doubt that they would have 
cleared the same even if the Port authorities had insisted on a higher 
amount of rent charges. The Committee expcct the Port authorities to be 
more vigilant of their own interests and manage their affairs in a commercial 
rather than a charitable manner. 

[S. No. 9 (Para 1.61 ) of Appendix V to 175th Report (5th Lok Sabha)]. 

Action taken 

Thc case was examined by the Calcutta Port Trust in the light of the 
criteria followed by them for waiver/refund of  charges in question and 
decision was taken accordingly. The observations of the Public Accouots 
C~mmi t t ee  have, however, been noted for future. 

[Ministry of Shipping and Transport (Transport Wing) O.M. 
No. PGA-31/75 dated 29-8-75]. 



The Committee have been assured that instead of making allotments 
of their land, 'on the merit of the individual cases' as in the Past, the Port 
Commjssioners have atleast now decided that fresh land should be allotted 
either through an advertisement or through sealed tenders. 

The Committee have referred elsewhere in this Report to the question 
of review of the rent and allotment procedure of the lands and buildings 
of the Calcutta Port Commissioners in order to remind them that this is a 
potential source of revenue for them. The Post Commissioners should 
keep themselves fully abreast of the market trends for lands and buildings 
and secure the maximum return from their properties. 

[S. No. 11 (Para 1.75) of Appendix V to 175th Report (5th Lok Sabha)]. 

Action taken 

Noted. 

The procedure of inviting sealed tenders through Press advertisements 
has already been introduced. 

[Ministry of Shipping and Transport (Transport Wine) O.M. 
No. PGA-3 1 /75 dated 29-8-75]. 

Recommendation 

The Committee feel that it is necessary that the procedures for the 
allotment and fixation of rentals of land and buildings of the Port Trust 
should be specifically laid down by a Committee consisting of a senior 
officer of the Ministry, the head of the Land and Property Department of 
the Life Insurance Carporation at Calcutta, a senior representative of the 
C.P.W.D. Calcutta, the Land Acquisition Collector, West Bengal Govern- 
ment and an officer on deputation from the Audit Department. All 
vacancizs of lands and buildings should be notified to Central and State 
Governments as well as to Public Undertakinzs, Government owned com- 
panies and Statutory bodies. 

fS. No. 13 (Para 1.77) of Appendix V to 175th Report (5th Lok Sabha)]. 

The procedure for the allotment and fixation of rentals of land and 
buildings of the Port Trust has recently been finalised by the Calcutta Port 
Trust in consultation with Government. The Calcutta Port Trust h&e 
accepted the recommendation to form a Committee for fixation of rentals 
of the Trustees' land and properties by inducting members as suggested 



by the PAC. The Chairman of the Committee will be the Deputy Chair- 
man of the Calcutta Port Trust. 

h regards notifying vacancies, the jwocedu~e of inviting sealed tenders 
through press advertisements has already been introduced. 

[Ministry of Shipping and Transport (Transport Wing) O.M. 
No. PGA-3 1 /75 dated 12-9-1 975 J.  

The Committee would strongly suggest that the Port authorities should 
explore on a top priority basis the possibility of deriving more income from 
their properties in the Strand Road Area which is in Dalhousie Square 
where the prevailing market rent of offices is understood to be about Rs. 2 
to Rs. 2.50 pcr sq. ft. per month as fixed by the Hiring Committee of 
Calcutta. 

The Committee would suggest that the Port Commissioners should also 
consider the advisability of constructing multi-storeyed building from 
Howrah Rridgc to Chandpal Ghat; this could be to the Financial advantage 
of the Port Trust. 

Tbe Government Departments also hire a lot of Private accommodation 
and they may be approached for financiag such construction work. 

IS. No. IS (para 1.80)  of Appendix V to 175th Report (5th I.ok Sabhall. 

Action taken 

1 he Calcutta Port Trust have noted the suggestion of the PAC regarding 
comiderinp the adviwbility of constructing multi-stareyed buildings from 
Howrah Rridgc t o  Chandpal Ghat and approaching Government Depart- 
ments for financing such work. The Port Trust have reported that this 
will have to be carried out in phases to allow present lessees of the ware- 
buses to vacate them and to examine whether the shods of Calcurta jetties. 
which are at prescnt used for working ships, will not be required after 
Hnldia Docks are cbmrnissioned. 

Incidentally, it may be mentioned that the accommodations which are 
Set out by the Board are warehouses without :my amenities provided for 
ofice accommodation, whcreas the market rent as suggested by the 
Committee was for ofice space in B.B.D. Hagh (Dalbousie Square) 
rues. 

[Ministry of Shippine and Transport (Transport Wing) O.M. 
I .  

No. PGA-31/75 dated 12-9-1975]. 



Recommendation 

The Committee cannot help observing that the whole drill followed by 
the Port Commissioners in respect of the Libyan Tea Warehouse con- 
structed by them for the Tea Board at a cost of Rs. 1.25 crores in the 
sixties, as also the other tua Warehouses after their vacation by M/s. 
Balmer, Lawrie and Co. early in 1972 reflects a chain of departures from 
the orderly path prescribed for a sound profitable management of estates, 
namely execution of formal lease deeds, provisi'ons for timely payment of 
rent, interest on delayed payments, provision regarding damages to build- 
ings etc., and an unconditional surrender of their legitimate rights in order 
to accommodate the wishes of other agencies like the Tea Board, in utter 
disregard of their own financial interests. For the non-exccution of a 
formal apeement with the Tea Board before actual &mmencement of 
construction of the Libyan Tea Warehouse, there appear to no valid 
reasons. 

After waiver of the shortfall in rent amounting to ovcr thirty lakhs of 
rupees, which was legitimately due from the Tea Board, the Port Com- 
missioners are now chasing the Central Inland Water Transport Corpora- 
tion, t~ whom the Warehouses were leased out-again without cxccuting 
a formal agreement-for the payment of Rs. 30 lakhs of rent due from them 
for the period July, 1972 to December, 1973. Evcn with the Tea Trading 
Corporation to whom the Warehouses were leased out after 30th April. 
1974, the terms and conditions are yet to be finalised. 

The Libyan Tea Warehouses was constructed by the Port Commis- 
sioners after prior settlement with the Tea Board that the latter shall hold 
it for a period of sixty years on rates of rent settled in advance. with the 
option of sub-leasing any portion thereof with the prior written approval 
of the Port Commissioners. At the meeting of Secretaries concerned on 
thc 2nd June, 1972, the Port authorities permitted this basic position to 
be resened, allowed the Tea Board to completely abolvc themselves of 
this responsibility, and put themselves in the unenvia'ble ~ 4 t h  of hav- 
ing to chase the future lessees for realisation of rent-a task which was 
legitimately the function of the Tea Board. 

This is a clear case of unbusiness-like management of propcrties of the 
Port Trust. 

(!3. So.  17 (Para 2.17) of Appendix V to 175th Report (5th I,& 
Sshha)]. 



Action Taken 
The Calcutta Port Trust have noted the observation of the Committee 

for future guidance. 

[Ministry of Shipping and Transport (Transport Wing) 0. M. No. 
PGA-3 1/75 dated 29-8-75]. 

Recommendation 

The Committee desire that the machinery for realisation of overside 
charges should be so geared up that no port clearance is given till the 
said charges have been actually realised. It is also very necessary that 
immediate suitable arrangements are made to check and verify the wer- 
side cargo; no matter what the obstacles are. The Committee would also 
suggest that the provisions of bye-law No. 39-A should be reviewed so 
as to remove all lacunae because of which the Port authorities did not find 
i t  practicable to take any penal action against the defaulters. 

[S. No. 18 (Para 3.5) of Appendix V to 195th Repor: (5th Lok 
Sabha)]. 

Action Taken 

No vcssel is granted port clearance unless port charge5 payable by her 
have becn recovered. Also, port charges on cargo shipped or discharged 
are requircd to be prepaid. 

It is true, however, that adequate check could not be exercised on 
overside cargo, which does not pass through transit sheds. A detailed pro- 
cedure was accordingly adopted by the Calcutta Port Trust under their 
Resolution No. 95 of 18th Junc, 1975 to plug the loopholes. The specific 
remedial measures provided for in the procedure are. as follows:- 

(i) Weighment/measuremcnt of overside cargo is to be carried out 
on board the vessels to chcck under-declaration of weights/ 
meclsurcments. 

(ii) Recovery of charges would be made at double the ordinary rate 
on the entire consignment (excepting the amount already re- 
covered) where there has becn such undcr-declaration. 

(iii) The ship's clerk will not permit any cargo to be discharged or 
shipped overside without first verifying that the Port charges 
have been paid. 

(iv) The Steamer Agcnts shall submit Freight Manifests within four 
weeks from the completion of loadingldischarge o f  n vest1 to 
enable post-audit being carried out. 



By-law No. 39A of tbe Calcutta Port ~ r u r t  has also baen suitably 
modified making it obligatory on the part of the Owner or Master or Agent 
of a vessel not to allow loading or discharge of any foreign or coastal cargo 
overside without first satisfying himself that the Port's charges due on such . 
cargo have been paid in full on Dock Challans or Jetty Challans, as the 
case may be. The By-law also provides for denial of port facilities to any 
vessel on the ground of continued breach of its provisions. 

The revised procedure in respect of overside cargo was introduced with 
efkct from the 18th July, 1975. 

[Ministry of Shipping and Transport (Transport Wing) 0. M. No. 
PGA-3 1 /75 dated 12-9-75]. 

With regard to Committee's recommendations that machinery for rcali- 
sation of overside charges be strengthened, i t  may be mentioned that the 
supervisory preventive Dock staff and the Assistant Collector (Out door) 
have been instructed to pay surprise visits to wsscls jloading overside cargo 
bo verify that the particulars declared in the shipping bills/invoices/AR-4 
forms in relation Co such p o d s  agree with those declared on the goods 
themselves. In addition, instructions have been issued that where dis- 
crepancies are noticed, the same should be communicated also to the Porr 
Trust. 

2. As regards the recommendation that Port Trust clearance may not 
be given Until the overside charges have actually been realised. it may be 
meotioned that withholding of Port clearance hy the Customs nould tmt- 
amount to taking action against the steamer agents for acts of ortlission or 
commission of the exporters. It appears doubtful whether such an action 
would be tenable under the Law. However. the matter is being examined' 
in consultation with the Ministry of Law. 

[Ministry of Finance (Department of Revenue and Insurance) 0. M. 
No. 51 2/27/75 dated 13- 1 - 19761. 

The Committee need hardly point out that the delay in revicing the 
Pilotage charges to an appropriate higher level is rewltinp in n recurring 
loss of Rs, 20 to 60 per year to the Calcutta Port. The Committee 
would accordingly suggest that instead of dealing with the matter in 3 
rwtint manner, the Port admrities should fix their pilotage charges on 
'cost plus' basis without any further delay whatsoever and ensure that at 
no time any loss should be incurred on this count. 

(S. No. 20 (Para 5.5) of Appendix V to 175th Report (5th Lok 
Sabha)r- 



The Port of Calcutta Piiotage and Other Services (Fees) Order, 1975,. 
llevising the existing fees for Pilotage and other services, has been brought 
into force with effect from 1st July, 1975. These revised charges are ex- 
pected to yield an additional annual revenue of Rs. 180 lakhs and it is ex- 
pected that the pilotage service will be able to meet its costs from its own 
revenue. 

[Ministry of Sbipping and Transport (Transport Wing) 0. M. No. 
PGA-3 1/75 dated 29-8-75]. 

Recommendation 
The Committee are surprised to see the manner in which the Port Com- 

missioners have been going round with a begging bo%l for increasing the 
rates on a service which is not their statutory responsibility and which was 
taken over by them on the understanding given by the shipping lines that 
they wodd not be called upon at any time to hear any loss that might 
accrue on this account. It is also amazing that none of the other parties. 
including the Steamer Agents and the Ministries concerned in the Govern- 
ment o f  India, even tried to find a solution to the problem of the Port 
Conmissioners and only presented their own difficulties in caqe any in- 
crease was made in the trimming charges by the Port. Still more amazing 
is the fact that the Port authorities being all the time aware of their con- 
tinuing losses, excrciscd their right to make the increase 'on their own' from 
as late a date as October, 1974, by which time they had already suffered 
losscs of hundreds of lakhs of Rupees. 

The Committee see no justification for burdening the Port of Calcutul 
with the Coal trimming responsibility and the additional financial liability 
i t  involves. The Port Trust must be fully paid for the service they render. 

[S. No. 21 (Para 6.70) of Appendix V to 175th Report (5th Lok 
Sabha)]. 

The charges on coal trimming were revised by Calcutta Port Trust from 
1st October, 1974 bringing them to the uniform rate of 7.50 per tonne on 
both export and coastal shipment of cod. Subsequently from 1st April, 
1975, a surcharge of 334 per cent was imposed by the Port thus raising the 
rate of Rs. lo/- per tonne. If the present trend of traffic continue, it is 
estimated tbat tbe year 1975-76 will end with a surplus of Rs. 17 lakhs in 
60 far as the coal trimming operations ere concerned. 

[Ministry of Sbipping and Transport (Transport Wing) 0. M. No. 
PGA-31/75 dated 29-8-1 97S)j. 



Recommendation 

The Committee would strongly suggest that a small ceIl should be 
created to clear all the case (relating to payment of Provident Fund dues 
of retired en~ployees) that have been pending for more than 2 to 3 months. 
A proper machinery should also be evolved to ensure that in future every 
retiring employee not only gets 90  per cent of his dues promptly on his 
retirement but also the remaining ten per cent within 2 to 3 months of his 
retirement. 

[S. No. 27 (Para 9.3) of Appendix V to 175th Report (5th Lok 
Sabha)]. 

Action Taken 

The Port Trust issued a circular in April, 1975 to all heads of depart- 
ments, asking them to expedite the outstanding cases relating to the pay- 
ment of Provident Fund dues and in respect of a Class I, 11, 111 or IV 
employee proceeding on Leave preparatory to retirement, to draw 90  per 
cent of his Provident Fund money and in respect of a Class I,  11, or 111 
employee. who is granted post superannuation leave, to withdraw 60 pr 
cent of the Iast audited balance standing at the credit in [he Provident 
Fund. 

Most of the outstanding cases have since been settled 

[Ministry of Shipping and Transport (Transport Wing) 0. M. No. 
PEC-46/75 dated 27-2-1976]. 



CHAPTER 111 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEJE 

DO NClT DESIRE TO PURSUE IN T H E  LIGHT O F  THE REPLIES 
RECEIVED FROM GOVERNMENT 

Recommendation 

The Committee cannot help feeling that notwithstanding the need for 
a detailed examination of proposals regarding increase in rent prepared 
and submitted by the Land Manager early in 1972, the process of review 
should have been completed in April, 1972, thus avoiding the loss of 
additional revenue which has been assessed by the Port authorities them- 
selves at about Rs. 20 lakhs in a year. As a matter of fact this figure of 
Rs. 20 lakhs is much too low as it is clear from the fact that the income 
from lands and buildings as a result of the revised rates put into effect from 
1st April, 1973 actually went up from Rs. 209 lakhs in 1968-69 to Rs. 309 
lakhs in 1973-74. 

The Committee are not at all convinced from the documents that have 
been placed beforc them that the Port Trust authorities had been really 
serious and enthusiastic in enhancing the rents for the Port Trust proper- 
ties so as to be in keeping with the prevalent market rates. Because of 
this failure, the Port Trust must have lost a substantial amount. The loss 
on this account was about Rs. 100 lakhs for on@ j a r  alone and this has 
been going on for years. 

The delay in the revision of the schedule of rents is a very seriom 
matter justifying an immediate and thoroqh probe into all cascs of rentals 
of Port Trust lands and buildings, fixation and enhancement of rates and 
rents and all matters connected thercwith by a Central probing agency for 
fixation of responsibility for suitable action against the officiais responsible 
€or the loss of revenue to the Calcutta Port Trust. Government may de- 
cide how far back it would be possible for the probe to extend. The 
Conimittee would await a further report of the action taken in this regard. 

[S.  No. 12  (Para 1.76) of Appendix V to 175th Rcport (5th Lok 
Sabhal] . 

Action Taken 

C;alcuttn Port Trust have reported that the Rent Schedule of the Port 
Tmst is revised regularly and since 1955. thcre have bcen four such revi- 



sions. The revision of the Rent Schedule was defcrred only once from 
April, 1972 to April, 1973. The proposal for revision of rent charges 
which was formulated in 1972 had to be examined in detail after obtaining 
particulars from other ports and this necessarily entailed some delay in 
finalising the matter. 

It  m y  be mentioned that the original proposal envisaged an additional 
income from rent to the tune of Rs. 12 lakhs per annum. The revised 
proposal which was adopted after detailed scrutiny yielded an additional 
income of Rs. 21 lakhs per annum. It will, therefore, be observed that 
although for the first i s .  1972-73, the Port Trust may be deemed lo 
have sustained a loss of Rs. 12 lakhs when the span of six years, (i.e. upto 
1978-79, when the next revision would fall due), is taken into considera- 
tion, the revised proposd would yield Rs. 33 lakhs more than what the 
original proposal of 1972 would have fetched (Rs. 150 lakhs-72 lakhs= 
Rs. 33 lakhs). Thus the delay in revision of the rent schedule actually 
resulted in a net gain to the Trustees. 

Calcutta Port Trust have, however. been asked to ensure that such de- 
lays do not occur in future and that well before the expiry of the currency 
of the rent schedule. revised proposals are formulated and examined In 
depth so rhat the new rates come into force when the old whedule expircs. 

Ministry of Shipping and Transpcwt (Transport Wing) 0. M. No. 
PGA-31 i75 dated 29-8-75]. 

Tbe Committee would suggest that the question of over-coming ot 
navigational hazards for operation of Dredpers at night times between 
Diamond Harbour and Calcutta, as also the scheme for grant of incentive 
to the dredging staff for increase in working hou~s. should tic dealt with 
on a top priority basis and solutions found to ensure that the Dredprs at 
the Calcutta Port are put to three-shift working in order to achie\e maxi- 
mum output from them. It is expected that with the rclcase of Farakkn 
water, the dre.*p task in the Hooghly will be minin~ised. The Corn- 
mitt= would await the result with interest. 

(S. No. 24 (Para 7.16) of Appendix V to 1'75th R e ~ r t  (Lh Lok 
Sabhe)]. 

Calcutta Port Trust has rr(~,rted that the chaood above Eaacrn Gut is 
narrow and meandering Due to the existence of rtronf tidal nets. it is 



normally not considered safe to deploy dredgers on night dreagiog in this 
.area. In this connection, a comparison between the manoeuvring capabili- 
lies of large merchant ships and dredgers cannot be made, as the dredgers, 
though smalIer in size, are equally difficult to manoeuvre due to a high 
.length-beam ratio and the existence of the bow-well. The difference bet- 
ween mere pilotage of a merchant vessel and manoeuvring of a dredger at 
all states of tide in very close vicinity of banks and sands has also to be 
kept in view. However, it may be possible to resort to night dredging in 
the Upper Reaches, with a network of shipboard and shore based electro- 
nic navigational aids along-with a certain number of additional lighter aids. 
Calcutta Port Trust are examining the feasibility of such a network. The 
Port have also advised that hydraulic conditions of the river will also have 
to be taken into consideration to decide, whether such night dredging will 
be required or not. 

The observation of the Committee regarding effect of release of Farakka 
.waters is noted. 

[Ministry of Shipping and Transport (Transport Wing) O. M. No. 
PGA-3 1/75 Jakd 12-9-1375]. 

Recommendation 

The Committee also recommend that in view of the unsatisfcrctory 
ilabour situation at Calcutta Port and the consequent need for application 
of undivided attention by a whole-time officer, not burdened with any other 
affairs of the Port, there should be separate Chairman fcr thz Dock Labour 
Board and the Port Trust. 

[S. No. 29 (Para 10.21) of Appedix V to 175th H~port  (Fifth Lok 
Sabha] . 

Action Taken 

In the cargo-handling operations from vessel to shed and vice-versa, 
two sets of workers viz., Port workers and Dock Workers are engaged. 
Dock workers work on board the vessel and the port workers on the wharf 
and shed. The port workers are under the Port Trust and dock workers 
,under the Dock Labour Board. As the cargo handlin~ operations arc done 
$by two different sets of workers under two different bodier. a Common 
Chairman for both the bodies is able to bring about co-ordination in the 
w.:riing of both. It is  therefore, considered advantageous tc continue the 
-existing system of having a common Chairman for each Port Trust and 
.Dock Labour Board. 

[Ministry of Shipping and Transport (Transport Whg)  0. M. No. PGA- 
31 !75 dated 29-8-75]. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES T O  WHICH WAVE 
NOT BEEN ACCEPTED BY TKE COMMITTEF A N D  WHICH 

REQUIRE REITERATION 

Recommendation 

The Committee feel that the loopholes in the calculation and realisa- 
tion of Port dues in respect of hazardous c a r p  should he p:ugged. It 
would be helpful if all the concerned workers of the Port T r ~ s t  are inform- 
ed about manner in which hazardous carso are identified by suitablc grada- 
:ion marks so that any wrong gradat~on or mi~declnratian in respect of 
such cargo comes to notice prominently. Such an arrangement would serve 
as a deterrent for the officers who resort to making r. lowcr gradation than 
the actual gradation of haznrdou~ cargo and thus would ensure the realisa- 
tion of Port dues on the basis of the correct gradation of the hazardous 
cargo. 

[S. No. 10 (Para 1.65) of Appendix V lo 175th Rcport (5th Lok 
Sabha 11. 

Action Talien 

Calcutta Port Trust have reported that there is a set procedure For 
verification of hazardous cargo on the basi5 of nhich their gradatinn i <  
made by the Safety Officer of the Calcutta Port to \&.horn the Steamcr 
Agents submit the list of hazsrdous caryo carried by :i ship prior to tlis- 
charp .a t  :he Port. This list of hazardous cargo is chcckcd by thc Safely 
Officer, who c'assifies the cargo according to the degrcc of hayard and fl:~r;h 
point of the material. The Iist is checked again at the operational p i n t  
by the Assistant Traffic Superintendent of the Port Sectic~n heforr :he 
cargo is dschargcd. ~?IC Port Trust maintain a cornprchcnsivr hazardous 
cargo list. which is periodically reviewed. Copies of rhc list are av;rilablc 
with the Ofticen of the Traffic and Accounts Departments for ;heir 
pidance. 

However. thc procedure for actual gradation of ha7arrlous c a r p  is being 
recirculated by the Calcutta Port Trust amongst the concernctl oficers. 

[Ministry of Shipping and Transport (Transport Wine) 0. M No. 
PGA-3 1 /75 dated 29-8-75].  



Recommendation 
The Committee are not at all satisfied that the present practice of allot- 

ing land to cooperative societies formed by Port Trust Officers is a defen- 
sible practice. This may be gone into in detail by the Port authorities. In 
any event, such a practice can become defensible only if the same facility 
is made available to Class I11 and Class IV personnel, assuming that the 
practice is legal. The Committee would suggest that the Class 111 and 
Class 1V personnel of the Port Trust may be encouraged to form house- 
building cooperative societies. 

[S. No. 16 (Para 1.82) of Appendix V to 175th Report (5th Lok 
Sabha)]. 

Action Taken 
The Calcutta Port Trust have noted the observation of the Committee. 
[Ministry of Shipping and Transport (Transport Wing) 0. M. No. 

PGA-3 1/75 dated 29-8-75 1. 
Recommendation 

The Committee are unhappy that the operation of the Port Railway 
is resulting in a loss of about Rs. 70 lakhs per year to the Port authorities. 
It cannot be a matter of satisfaction to anyone that while the rate of sup- 
plementary charge over the trunk Railways was raised from 6 per cent to 
9 per cent with effect from April, 1968, the Railway Board took two and 
a half years (from 17th June, 1971 to 13th November. 1973) to agree 
to a similar pmposal of the Calcutta Port authorities in respect of the 
Northern Section of the Port Railway, for which the increase was ulti- 
mately allowed nnly from 1st January, 1974. 

In regard to th;. revision of terminal charges payable by the Railways 
to thc Indim Ports from 1st April, 1971, the Committee are disappo~nted 
to note that in spite of the recommendation made by the Commission on 
Major Ports that rcvisions from time to time in the Railway freight rates 
should be simultaneously followed by a temporary ,rdjus~ment in the 
terminal charges paid to Port Railway, the question of revising the terminal 
charges payable to :he Ports from 1st April, 1971. is stiil hanging 
fire. The Committee rccommcnd that the mattcr should be vigorously' 
pursucd by the Ministrv with the Railsay Board and a standing arrange- 
ment arrived at for an autcmafic increa* in the terminal charges pyab le  
by the Indian Railways to the Wrt  Railways immediately on a rcvision of 
freight charges by the former. The Committee consider it most desitable 
that the Railway Board should also bc required to clear such references 
within a specified period. The Committce would sugsest this period :o be 
six months. 

[S. No. 19 (Para 6.6) of Appendix V to 175th Report 
(5th Lok Sabha)? 
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Action Taken 

Noted. 

Government is taking steps to finalise this issue soon. 

[Ministry of Shipping and Transport (Transport Wing) OM No. 
PGA-3 1/75 dated 12-9-75], 

The observations of the Public Accounts Committee, in regard to the 
grocessing by the Ministry of Railways of thc Calcutta Port Commissioner 
Railway's proposal for an increase in the rate of supplementary charge 
leviable on their local haulage are noted. 

In regard to the revision of terminal payments to Port Railways, it is 
submitted that the question of revision of rates of terminal payments for 
the pxiod from 1-4-71. has been under correspondence and has been 
discussed with the Ministry of Shipping and Transport a number of times. 
Specific proposal in regard to revision of rates of terminal payments to 
Port Railways from 1-4-71 was received from the Ministry of Shipplng 
& Transport in March, 1974. The proposal was considered by the Mini- 
stry of Railways and was thereafter discussed at Inter-Ministerial meeting 
'held in November, 1974, and a counter proposal was made by the  Ministry 
of Railways to the Ministry of Shipping and Tran4port in March, 1975. The 
acceptance of the Ministry of Shipping and Transport to the propos.11 made 
by the Ministry of Railways has not so far been received despite issue of 
reminders. The question will be finalised 3s soon as the views crf the 
Ministry of Shipping and Transport are received. In the meantime, the 
Trunk Railways continue to make terminal payments to the Port Railways 
at the old rates provisionally. 

This has been seen by Audit. 

-[Ministry of Railways (Railwav Board) O.M. No. 75-BC-PACIVl175 
dated 27-10-19751. 

The Committee note that the utilisation of the dredgers owned by the 
Port authorities is very low. Two expert Committees have already 
examined this question. The Study Team of the International Association 
of Ports, h ld  found oa a detailed examin-ation that within the Dock 
Systems the hours worked by Dredgers during 1965-66 totalled only 
6,788 as against the total time of 60,000 hours available for dredging if 
the d rede r s  worked round the clock and 20,000 hours on an 8-hour shift 
bagis. The Dredger Utilisation Committee, 1963, came to the ccmclusion 
that the Dredger fleet at Calcutta was working far below its capxity. The 



cfmmaittee do not, therefore, consider it n happy situation 2 all that 
-st a norm of 5280 hours of working per ennum by a dredger sug- 
wkd by ,the Dredger Utilisatim Committee, 1972-73, the time worked 
by the River Dredgers at  Calcutta Port ranged between 600 and 2151 
hours in 1973-74 the actual dredging time being between 300 and 1203 
bml. 

The findings of the above two expert Committee practically" demollsh 
the contention of the Port authorities that dredging has no inlluence on the 
turn-round time. The non-official communications also indicate that the 
Drzdger Utilisation at Calcutta has been miserably low and the same has 
affected the navigability at the Pon. The poor utilisation of the Calcutta 
Port Trusts own dredgers reveals serious mismanagement and lack of 
planning and ability to execute on the part of top executives which re- 
quires thorough probing and fixing of responsibility, particularly in the 
contnxt that high amountt (incluclin_p Forcign Exchange) are bein; pa:d 
by thc Port as hirc charges to foreign firms for dredging operations hsre. 

[S. No. 22 (Para. 7.14) of Appendix V to 175th Report (5th I.ok 
Sabha)]. 

Action Taken 

'The C'al:?::::~ P<w 'I'r.;lcr h:ts r-ported :Il;~t vignrout efforts are beins 
made to reduce the period of annual lay-up for repair of all port dredrers 
on the lines indicated by the Dredger Utilication Committee. Thc lay-up 
pcriods are bcing prc-phncd m d  special watch i; k i n g  kept that the 
repairs are being carried out according to said plan. subject to such 
adjustmat\ as might hc neccssarv duc to unforeseen circumstnnce~ or 
erncrgencies. 

As regards improving the c]rclc ol opxntion of the par; dredgers, the 
unit consisting of one $elf-propelled bucket drcdcccr and three hopper 
barges and if powibl,'. one grnh dredger i\ proposed. to b: placed on 
round-thc-cloch drrdp~ng uith the ;is<ictancc of the staff of thc hid-up 
dredger\ 

Action has also been initiated to ensure full utiltsstion of dredger 
"Mohana"', the only d r e d p  available in the Calcutta Port Trust'c fleet 
of dredgers capable of working in the open water conditionc and sea and 
swells obtaining in the estuarv. In the first instance, by special anan@- 
ments with the Indian Oil Corporation Ltd., bunkerin? of this vezsel is 
baing done at Calcutta when the vessel is in town. Until such arrangement. 
t8a wasel was being bunkered at Budge Budge, on its way from Calcutta 
to Wginp sites. The present arranremmts ensure that two ertrd drcdg- 

&ys in a m t h  ate available. 
As recards thc four river dredgers engaped in maintrnancs dredging in 
2854 L.S.--4. 



hl  I1 1. the Upper Rcrcbeti9 from Calcutta to Balari Bar, day and night dred- 
is .lrcadylbeing w r i e d  out at Balari Bar on regular basis, lor as lopa ikj 
&atation is available, day and night dredging is also being carriet), out 
at b e  Eastern Gut Bar during dry season. But the dredging at this Bar i~ 
restricted to ebb tide only as the Bow conditions do not permit the dre%,f< 
to be on the Bar during flood tides. This Bar does not require ' any 
dredging during freshets. 

As regard ¶be biring of foreign dredgrs, Calcutta Port Trust haw no 
suitable dredgers, apart from drtdpx "Mohana", which could have under- 
taken tbe dredgng in Haldia Basin or the large scale dredpins in tbc 
estuary. 

[Ministry of Shipping and Transport (Transport Wing) O.M. No. 
PGA-3 1 /75 dated 12-9-75]. 

lo the opinion of the Committee, it should be made cornpu'sory that the 
Dredgers at Calcutta Port, acquired and being maintained at cl high co\l, 
should for no part of time be kept unutilised. except where absolutely ' 
unavoidable reasons of periodical check-up. repairs ctc. The fact that 
while on the one hand the Dredgers of the Port are being put to very low 
utilisetion, and on the other hand the Port authorities paid :o forcipn and 
private companies during the last two years (1973-74 and 197475) a 
sum of Rs. 1275.00 lakhs (including 637.66 lakhq in foreign currency) 
and a sum of Rs. 128.79 hkhs to private firmc b, way of hire charges 
for dredging :he Approach Channel leading to Haldia and the Dock basin 
at Haldia respectively, shows lack of Managerial efficiency resultinp in a 
situation which is not at ell desirable and naturally gives rise to suspicions 
of undue patronage to outside firms. This practice has. !herefore. to be 
reduced if not done away with altogether. 

[S. No. 23 P a r a  7.15) of Appendix V to 175th Report (5th Lok 
Sabha) J. 

The r e a m  for hiring two foreign dredgers for dredging the Approach 
Channel to Haldia have to be fully appreciated. The Calcutta Port Trust 
owns fire large suction Dredgers, out of which only me, ax. S. V. 
"Mohana", is designed for and capable of working in the open water cop. 
ditioas with swell prevailing in the Approach Cbannel to Haldia. The 
other fa11 dredgers, with their rigid brw-well wrrion pipes, are cspebk 
of working in smooth waters only and cannot oparete in the open waters 
of the estuary. nKse dredgers are, therefare, used csclusively for 
tenance drtdgiflg in the Upper Reaches. 



The circumstances in whiah controct dredging waa m r k d  t o  in the 
sbipping channel leading to Haldia is explained below:- . . # ,  

In the original estimates made in July, 1971, it was expected to o b h k  
a draught of 4Wt. for Haldia for 320 days in a year, by removing 1W 
million tonnes of spoil between 1971 and 1980. At the time of making: <. 
these estimates, it was assu.med that- 

( i )  the second estusrian dredger ordered on GRW would be de- 
livered in June, 1974; 

(ii) Farakka waters would start flowing ut the end of 1971. 

Both these assumptions were belied. 

Apart from the above, a combination of other circumstances forced 
the Calcutta Port to go in for contract dredging from November, 1973 in 
order to maintain the draught commitments to the World Bank. The 
unprecedented freshets discharge of 1971 followed by the severe drought 
conditions of 1972 caused heavy shealing of Auckland Bar which further 
deteriorated due to a secondary channel developing to the wes t~a rd  due 
to adverse flow conditions. In these c~rcumstances tk quantity of spoil 
to be dredged from 1973 to 1980 was re-estimated t;, th: 123 m~li ion 
tonnes without taking into account the re-shealing factor. 

In view ot the fact that thc delivery of the new cstuarian dredger waf- 
likely to be considerably delayed and the head water supply had not 
started, it was an impossible target to dredge 123 mill~on tonnes of spoils 
by deploying S.D. 'Mohana' alone. The Commissioners had, therefore, 
only two options before them at this stage to meet the draugh: commtt- 
menh vlz.  ( a )  outright purchase of a suitable second hand dredgr  or  
(b) resort to contract dredging. For this purpose a second hand dredger 
culled "Trancmundum" waq located. but after an inspection the Trustees' 
consulting Engineers found her to be in very poor condition and u* 
suitablc for thc work. Thore Wac,, therefore, no other option but to 
resort to coniracl dredging. As suitable dredgers were not available from 
internal resources, enquiries were made from foreign contractors. A 
Tender Commitox consisting of officers of the Ministry of Shipping a d  
Trinsport, the Ministry of Finsnce and the Calcutta Port Commissioners 
(new Port Trust) was constituted to examine the offers received. TWO 
foreign contractors were selected on the basis of the report of the Commit- 
tee and two dredgers, one each from the two contractors, were hired for 
the work. However, as one of the M.O.T. Dredgers was made avai lam 
from February. 1975, one foreign dredger was released on completion of 
ber contract period m May, 1975. 



As regards engaging foreign contractor for dredging the Haldla Dock 
Basin, this requires special t jp t :  of dredgers viz. cutter suction dredgers. 
Since th: Calcutta Port Truct do not possess any such dredger and such 
&ed::rs would nor br made :WI lable from within the country, the work 
was entrusted to a Yugoslav Firm. 

[Mrnistry of Shipping and Transport (Transport Wing) O.M. No. 
PGA-3 1/75 dated 12-9- 19751. 



RECOMMENDATlONS/OBSERVATIONS IN RESPECT OF W H I m  
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee cannot but express their surprise at the non-existence, 
at a port of the irnportancc of Calcutta, of a proper and more adequate 
machinery. including weighing scales and tallying staff (at pres:nt there 
are 41 scales in 34 sheds with only six tally clerks and six peons) for 
making a thorough vetification of the quantities and descriptions of the 
p ~ d s  as declared by the shippers in thc papers filed by them, on the basis 
of which the dues of the Port and finally the internal revcnue rind foreign 
exchange are assessed and rcalised. The position in made .;till niorc deplo- 
rable by a similar absence of such machinery in the Customs organisation 
which has only 24 weighing scales with six  pcrconc \~d.lclh;nn rr:tfi c:n 
whose chccking the Port authorities rely for the purpose of calculatin_e their 
duck. \ >  a rewlt. considerable forcign exchange and revenrw due to  the 
Port and Revenue uuthvrities are being lost. it is, thciiturc, no wonder 
that thc Port I'ru5t is sustainiri~ heavy losses on its working from year to 
year, and proper rcalisation of tas and foreign cxchangc is not bcing done. 
-1 hc Cornm~tlcc I'ccl that there is urgent nccd for thc Port and the Customs 
authorit~cs to pa! bcriouk ;~ttcntion to this vital issue and provide adequate 
number of muchines and expert staff in cufficicnt numbers to nlakc it 
possible for them to exercise a thorough chcck. bctuccn rhcm, of the 
contents. weight, measurement ctc. of consignrncnts pasrins :hrou_ch the 
Port. And to ensure this, thc Port Trust ~hould  in p:lrticul;~r provide 
adequate incentives to thc stat1 so that the! mny cn.itlrc t l ~ t  false dec- 
laration of weights. measurements etc. is not resorted m by tlic shipper?;. 
The Committee consider that etfective tietccion will he p:j.rciblc only if 
therc is ;&qoacv of competent and honcqt .;tnfT to prcvcnt malprx!ix5. 
The Committee consider that something like 700  tall\ clerk.: plu.: an 
equal rruniber of Class 1V staff would be necewnry for the purpose on a 
rouph and ready basis. 
[s. N ~ .  1 (Para 1.39) of Appcndir V to 175th Report (5111 1 . d  Sabhal]. 

Arranymcnts have been mide from 16th of June, 1975 for 100 net 
cent test wciyhmcnt measurement of shed and ovcrsidc cnrro passine 
through the port of Calcutta for a period of threc months. The qucqtion of 



engaging additional st& will be examined after evaluating the results of 
;best check. 

The Collector o( Customs, '~diutta bks reported that export cargo is 
aramiaed/check-weighed in accordance with the iastructions in the 
Departmental manual and keeping in view the problems d individual 
categories of goods. In case the goods are covered by certificates issued 
by other Government agencies and m g a i s e d  institution$ the said certi- 
ficates are ordinarily accepted and the goods are inspected only externally. 
Check weighment is generally done if weight has a direct bearing on duty, 
w s ,  drawback or value. Surprise check weighments in case of duty free 
goods and goods free of drawback or cess are also carried out. In cases 
sf detected misdeclaration of value, involving foreign exchange in addition 
to actrun being taken under the customs law iiltlmation is given to the 
Reserve Bank of India 

The Collector of Customs, Calcutta. has stated that the existing pattern 
.of verification of various types of cargo passing through the p r t  
of Cakutta is considered adesuate keeping in view the need for quick 
clearance in interest of export promotion. Otherwise these may cause hard- 
ship for genuine exporters. However, keeping in view the F.A.C.'s re- 
commendations, the exist1n2 pattern of examination is being further 
tightened by asking the Custom Houses tw order selective checks in all 
cases where expon value i s  determined on the basis of weight. 

In respect of provisions for adcquate staff for examination, check- 
weighment etc. and weighing machines in the docks and jetties, the 
Collector has informed that the" have already taken steps to improve the 
working efficiency of the existing weighing scales. He has fttrther w:rwd 
the additional reauirements as two more weighins scales and necessary 
action is being taken to purchase them. He is of the view that having 
regard to the present pattern and volume of export cargo passing throu-eh 
the pon of Calcutta. the total number of weighing scales and the staff 
therefor would be adeauate. The position however. would be reviewed 
periodically and additional machinerylman-power will bc deployed, 
whenever found necessary. 

In thic context, it h a y  be pointed out that if cent per cent check is to 
be carried out in respect of the shed shipments or of over-side cargo, this 
will delay the exports and may seriously hamper export promotion. The 
tightening up of procedure in therefore. being done. keeping these limira- 
tiom in view 

[Ministry of Finance (Department of Revenue and Tnaurance) 0. M. 
No. 512/27/75-Cue-VI dated 28-1-19761. 



. . The Committee arc surprised at the Port and the Customs authorities 
'Beidg in total darkness as to what was actuaily going on around their areas 
t "  of operation in the matter of descriptions, weights etc. of the export cargo 
passing through the Calcutta Port. It is indeed surprising that they should 
have learnt about this menacing problem of misdeclaration of weights and 
details of export cargo only through reports in the Press. It is fortunate 
that a journalist of the Hindustan Standard, Calcutta, detected and 
highlighted this. The Committee also appreciak that a numb& of patriotic 
non-official witnesses came forward and placed their expzriences and 
knowledge of the working of the Port before the Committee. 

It is equally painful that after holding meetings in December, 1972 and 
February, 1973 at the Port and the Ministry level respectively, to deal 
with the evils of misdeclaration of weights etc. no follow-up action was 
taken on the decisions arrived at these meetings. As admitted by the 
Member (Customs) during evidenc.2, two years were lost in the process. 
At the meeting held in the Ministry of Shipping and Transport on the 16th 
February, 1973, ~t was dccided that the Port Commissioners should consider 
introducing a hundred per cent check for a period of three to six months 
to find out whether it would be economical to introduce this as a regular 
practice and to gauge the extent of under-weighment. The Port authorities 
wcrt: not able to carry out 100 per cent checking on their own admission 
becauge they did not possess sufficient weighment stat7 and weighing 
scdles. Thc Port Trust investigated the possibility of getting this work done 
through outside a2encics. This was, however. not found feasib!e as it was 
felt that shipments might be delayed seriously. This is illustrative of the 
kind of defeatist attitude of the Port Commissioners. What is even more 
surprising is that a check on a randon sample basis with the existing men 
and mac-hincry had also not been thought of. Similarly there was much 
talk at thc meetins hcld at the Port on the 6th Dececmebr. 1972 about the 
imposition of fine on mis-declaration of weights. but no decision was taken 
for more than two years And yet when the Public Acrounts Committee 
raised this matter in the coursc of evidence and expressed its serious con- 
cern, it became possible for the Board of Trustees to take a decision in the 
meeting of the Board on the 29th March, 1975 to impxe pena'tjf charges 
in respect of undcr-declaration of wei~hts and measurements to the extent 
of four times the normal charges. In the circumstances. the Committee 
&sire that the failure to give effect to the decisions taken at the meetings 
reftrred above ~ b u l d  be gone into carefully with 3 view to fixing 

and taking suitable action. 

IS. No. 4 (Para 1.42) of Appendix V to 175th Report (5th Lok Sabha)]. 



Calcutta Port Trust bave been asked to ioverti&atc info the mhtter rn 
as to fix respo~sibjlity and take suitable action. 'I he Port Trust have 
advised that their new Deputy Chairman is looking into this mater in the 
ligbt of recommendation of the P.A.C. 

[Ministry of Shipping and 'Transport (Transport Wing) O.M. 
No. PGA-31/75 dated 12-9-75 J. 

The press r e p l s  t h t  exporters were under invoicing by Shipping 
uqdeclared excess wights, had come to the notice of the Custom House 
and subsequently the Custom House had also carried out surprisc checks 
at the point of shipment by check-weiphment of a number of consir,nrnents, 
including those of jute manufactures. Howcvcr. except in the casc of a 
consignment of cast iron manhole covers. no significant cxcess in any 
consignment was found. It has been reported hy thc C'ullrctor o f  Customs 
that even in the said consignment of cast iron manhole covcrs. t lwc  was 
no loss of foreign exchunge result in^ from declaratjon of jmurrect wr .:ht 
because the export price of these goods was on p ic~e  hasis and not on 
wei?ht basis. 

2. It may be rnentiorlcd that in aiditLon to thc norrn.il chcc L\. as 
prescribed by the  Department. the supcrviwr, prc\cnfitC \[,if1 Ascistan1 
Collector (Out-door) and the Superintendent. P-crcntc\c Scrt~cc. 31sa carry 
out surprise chccks of export c a r p  from time ro rrmc 

3. As regards the delay in taking follow-up action in p r s u 3 n c ~  (if the 
decision taken at the meeting held in February. 1973. it tilay be ~nentioned 
that th:: minutes of the meeting were rccei\,ed i n  the Minktrv c v  2;rd 
March 1973. Since the decision requ-ired isw: of an ;~ddi:ion;il copy of 
thc Shippiny bit: \\hich uould have introduced corm ;tdditio~l;rl work in t h ~  
Custr>m tfouscs affectin? the speed of processing o f  documcn;.. it  was 
decided. in the first instance. to call for comment< o f  all nlajor C'udnrn 
Houses. 

On receipt of the comments and while thi. matter was hcing proce~sed. 
it uas decided In another connection to issue. frrc o f  chsrgc. :I copy of the 
Shipping bill to the exporters and i t  appeared that. pcrhap  thc .htppers 
could producc this additional cop to the Port Cotnnlt\sioncrs f o r  their 
verification and use However. this callcd for n10d1ficii:ion in thc pro- 
cedure earlier c~ntemplated at the mcetinp of Fchruarv. . Accord- 
inply. the matter uas rcferred to the Ministrv of Shippinr. ;md Trsn\pori 
for their concurrcncc. and on receipt of thc samc. instructions to fhc Cus- 
tom Houces were iscued irnmediatclv on 8th S U ~ V ,  1974. 



From the above, it will be observed that in its very natute, fhe'i'tnple- 
mentation of the decision was such that it took some time and thou& Chc 
delay is unfortunate no particular officer can be said to be responsible for 
it. The observations of the Committee, however, have been noted to ensure 
that even in such cases action should be completed without loss of time. 

[Ministry of Finance (Department of Revenue and Insurance) O.M. 
No. 5 12127175-Cus-V1 dated 12-1-1 976 1. 

Recommendstion 

The Committee note that the Port Trust authorities had to collect a 
rental of Rs. 60 lakhs for the period for which the rnasoor dal was stored 
in their godowns. The Port Trust abthorities recovered Rs. 1 lakh from 
the owners of masoor dal and waived Ks. 59 lakhs which, according to 
the judgement of the Supreme Court. t h q  were entitled to recover from 
the Customs who had stored the masnor dal in their behalf. They did not 
do so evcn whcn the Supreme Court had opined that the Cuitorns authori- 
ties who were responsib'e for the situation should bear the burden The 
Port Tru\t a~thorities,  however, decided to waive the amount. 

Surprisingly. the Port Trust authoritie4 ulw handed over :he rnasoor 
dal which was damaged and considered to be unfit fur human consumptim 
to the owners without imposing any condition on them and without inforrn- 
inc rhc. hc:~lth authorities so that they in their turn could h w e  imposed 
somc uitahii. condition5 preventing the owners f ron~  dispo\ing of the 
masoor d;rl for human consumption in order to get ;I better price. 

The C'o~nmittcc cannot but expres4 thc view rhct: thc Port Trust autho- 
rities did not e~ercise  in !hi\ matter the care and thought tb.11 the-) chou'd 
have 'lone lxjth to wfcguard their own financial intcre\t. m d  a h  to pre- 
vent ;I pwsible hcdth hazard. 

C'omiJering thc ~ircum\tan~v.~34 of (hi\ cake. thc Con11111ttc^l: .)rc of the 
opinion t h d  a thorouph probe i4  eswntial to f ix  re.~34pcln\ib1ll'y for the vari- 
0u4 l;ipw\ and lakin? appropriate action dgarnc;t thc otlic~ali concerned. 

IS No 7 (Para No. 1.57) of Appendix \' to 1'5th K c p ~ r t  (5th Lok 
Sabha)] 

* 

[Ministry of Shipping and Transport (Transport Wing) O.M. 
No. PGA-31 175 dntcd 12-9-1975]. 



i* , The ~onsigoment of Masoor Dal was detained by the Customa Weer % cBc reasonable belief that the Dal in question was of Indian origin which 
.was sought b be exported in contravention of the terms of the hdo-Nepal 
Tnaty. Subsequently, the case was adjudicated by the proper officer of the 
Customs who ordered its absolute confiscation in his best judgment. All 
action taken by the officers of the Customs Department were in good faith. 

[Ministry of Finance (Department of Revenue and Insurance) 0. M. 
No. 5 1 2/27/75-CUS-VI dated 12- 1 - 19761. 

Since most of the properties of the Port Trust are given out on a tcrm 
b s c ,  the Committee find no reason why royalty (salami) should not be 
.charged for letting out such properties. In any case nothing should be 
givzn out without advertising for it in all the local and regional newspapers 
in at least three consecutive issues. Offers should be invited through seal- 
-ed tenders to be openzd by n Committee headed by an official not lower in 
rank than the Deputy Chairman and should have in it, the Financial Adviser 
and Chief Accounts Officer amonpt others. 

1s. No. 14 (Para No. 1.78) of Appendix V to 
175th Report (5th Lok SabIi3)I. 

Action Taken 
'I'hc question of chargin? "royalty" is being examiwd by the Calcutta 

Port Trust. 
2. The procedure of invitin_e sealed tenders through press advcrtise- 

ments has already becn introduced. 
3. I t  ha5 be:n dccidcd that the tenders sealed quotations received in 

Tesponsc 10 press ad~cr t i s~n~en ls  for plot of land or godowns space should 
be opened by a Ccmrnittee headed by the Ikputy Chairman with the Fin- 
ancial Adviser and Chief Accounts Officer, the Land Manager and the 
Legal Adviser as n\anbers. 

[Ministry of Shipping and Transport (Transport Wing) 
O.M. No. PGA-31/75, dated 12-9-1975]. 

Keeping in vien the financial position and situation of thc Calcutta Port 
and the fact that it is a riverine port which has to serve the entire Eastern 
and North-Eastern parts of the country, the Committee rccomrnend that it 
would not be quite fair to burden Calcutta Port Trust with the cost of 
dredging the River Hooghly at all and accordingly the rate of subsidy 
paid by the Central Government on that account s h u l d  be raised from 
80 per cent to 100 per cent, subject to the maximum utilimtion of the 
existing 4red~ers of the Port Trust. Alternatively the Central Govern- 



RQsrf. Wtc .~041idar tba d w i b i d y  of cmatidg a dredger pool for all 
#@@~g works in the country. A Dredger Corporation could also be 
set up Eor this purpose. 

[S. No. 25 (Para 7.17) of Appendix V to 
175th Report (5th Lolc Sabha)]. 

liceping in view the financial position of the Calcutta Port the follow- 
ing steps have been taken by the Government:-- 

(i) The Port tariffs at Calcutta and other major ports have been 
reviewed co~nprchensively and the rates revised. At Calcutta 
thi.; is expected to result in an additional annual yield of ap- 
proximately Rs. 15.00 crores and is expected to go a long way 
in making Calcutts Port financially viable. 

(ii) I t  has been decided to appoint a high-level expert Committee to 
examine the working and finances of Calcutta Port which were 
I a ~ t  exanlined in 1967-68 by the late Shri P. C. Bhattacharyya, 
Ex-Governor of the Reserve Bank of India. This Committee 
will also exanrinc the question of continuance of Central sub- 
sidy for river maintensnce and river dredging keeping in view 
the practice followed in this regard in esturian ports in other 
countries. The Ccmmittee will no doubt examine and submit 
its findings on rate of subsidy to be given by the Central Govt. 
and the pmod for which it should continue. 

2. The Central Government has already acquired a number of dredgers 
and other ancillary equipment like tugs, hopp:r\, barges etc. and this 
Central Dredger Pool is presently being operated for the Govt. by the 
Shipping Corporation of India. It is. for the present primarily catering to 
tbe capital dredging requirements of the Ports. A props71 to take over 
this Central fleet of dredging equipment under a statutory Dredgine Cor- 
poration is also under active consideration of the Government. 

[Ministry of Shipping and Transport Crransport Wing) 
O.M. No. PGA-3 1 /75, dated 29-8-1975]. 

The Comn~ittee are surprised to note that cven on the clear conclu- 
sions of the Vigilance Ofice regarding complicity d Shri B. K. Kaput, 
Dy. Dock Manager in the matter (removal of some stores from 'B' K.G.D. 
in 1967). no action whatcver was taken against him. The conclusions 
arrived at by thz \ igilnnce Officer prima facie rwed that Shri Kawr was 
thc brain behind the epiwde, and to protect him t b  Port administratim 
made scme junior pcrgons scapegoats instead of prosecuting Shri Kspur 



m tbe Court of Law. 1 bey should have been m e  sewre with 'thl'mlblc. 
nmst person, as more senio~ Ulc officer, motc serious notice sH~bt(r. h. 
taken of lapses on his part. 

The Committee rcc-on~merrdec! that the Port authorities -hould obtain 
expert legal opinion immediately in the matter of prosecuting Shri Kapur 
(even after his retirement) on the basis of the facts as revealed by the Vigi- 
lance Report, 2nd taken further necessary action in that direction at the 
earliest. 

IS. No. 26(i) (Para 8.6) of Appendix V to 
175th Repol t (5th Lnk Sabha)],. 

Action Taken 

This is being examined by thc Calcutta Port Trust. 

Recommendation 

These junior ~~lticers who have been prosecur:d have been kept under 
suspension since 1967. It is most unfair to keep officers under ., spen- 
sicn for such a long period of time. Every effort should he made to v e  
that this is finaliscd within the shortest postiMe time. 

IS. No. 26(ii) (Para 8.6) of Appcndlx V to 
175th Rcpnrt (5th I.nk Sath<~)l .  

-4ciion Taken 

This ha\ bccn n c t d  by the Calcutta Port Trust. 

[hlini$try of Shipping and Transport (Transpirt Wing) 
O.M. No. PGA-31 j75 ,  datcd 12-9-75]. 

Recommendation 

I-roni the material bAo~c. the Committee. they are left with no doubt 
thzt priva:e Stevedoring has ncn totally outlived i t4  utility at thc Calcutta 
Port. If myhing. thcir only rolc ik of mcrr nliddlenwn to pocket the 
h ~ y e  difference\ brtuecn thc 4rcredorlng charge% reccrvcd by them from 
the Shipp~r~g C i ) n ~ p . ~ n ~ c ~  \\hich is about Rq. 6 pcr ton and the handling 
Cost of I~boc r  includ~nr 1c.v;. wh~ch works out to about R\ 1 X  per ton 
paid by them to tlte Dock 1-:hour Hoard. The fact that the fipurcs of 
tonnage handled h) the regi~trred workers of thc Dock Labour Ronrd 
as maintained bi the h a r d  differ widely from those ntrjint.tincd by the 
Pon Truqt (m: 35,72,896 tonnes as per Hoard'\ re:ord\ npalnst 
39,19,()0 tonnes in the Port Trlrst's r~cwrd4 in 1972-73, :~ncl 33.69.1?5 
eonncri as per Boar* records as against 36.70.OCM tonnes in Port 7rusl'r; 



mcords in 1973-74) in indicative of the fact that they do indulge 'in widc- 
spread malpractice of using the labour in extra shifts beyond the prescribed 
Ihaiti without the formal knowledge of the Board. 

The delays in the payment of their dues to the Dock Labour Board, 
the issue of chaqules which are dishonoured so verv frequently by the 
Banks, the non-payment cf Bonus etc.. olly some of thc manv mal- 
practices indulged in  by the stevedores. They have no responsibility to- 
wards the welfar: of the l i l bo~r  and in fact the D?cL H ' x k s s  are ir? a 
miserable plight. 

The Committee appreciate the repQrt, based on first hand experience 
-aad thoroush study of the then Chairman of the Dock Labour Board with 
the assistant: of the present Chief Executive of Dock Labour Board which 
inter alia points out that 95 per cent of the work in the industry is already 
being don: by workem who are. for all practical purposes, already State 
employed and State controlled. The Committee, therefore. see no reawn 
as to why the labour should still be left at the mercy of the Stevedores. 

The Committee have no doubt at all that with the nationalisation of 
the d w h  labcur. the overall efficiency of labour in the industry would ulti- 
m.~rely improve and reach new heights. The interest of the Stevedores- 
exploited labour. who mostly come from Bihar, U.P.. Orissa and Andhra 
Pradesh would also be safeguarded to some extent. 

In view of the precent situation of the Stwedoring bus i l~es  in Calcutta, 
wh~ch refuses to co-operate with the Port Dock Labour Board and the 
Government in any of the nieasures to improve the working of the Port 
and Transport industry and also in view of the recommendations of the 
varlous expert bodies which have gone into the problems of the Ports. 
the Committee strongly support the sug~estionc made hy tha then Chait- 
man of the Dock L a b u r  Board for taking over of the Stevedoring work 
by the Government and formation of a State Stevedoring Corporation 
under a stirtutory authority to manage its affairs. The Committee accord- 
ingly recommend that the matter 5hould be finalised by the Government 
vrgcntly and suitable steps taken in that direction. 

IS. No. 28 (Para 10.200 of Appendix V lo 
175th Report (Fifth Lok Sabha)). 

Suggmtions for making changes in the existing Stevedoring system 
have been made from time to time by vaiious interests. Some such sug- 
8#tions are' (i) to give stewdoring licencer to d l  eligible applicants so as 
ro a m u r b  Free s e ~ f i t i o n .  (ii) to impose effective ' d a l  controls on 



56 
th stevedores, ( 5 )  to nationalise the stevedoring work to aboliph n$qvp 
doring and departmeatalise this work, etc. These suegcstions have b q  
examined from timc to timc, but no Bnal decision has been takcn 
Government. 

On 3-5-1975, Government have appointed a Committee to Review 
the Dscasualisation Schemes and Allied Matters and a copy of the order 
setting up  the Committee is annexed. The terms of the refexwnce of thd 
Committee are very wide and would include a study of the existing steve- 
doring qstem. It is, therefore, considered that before any decision is . 
taken on the above recommendation, the said Committee's r q o r t  should 
be awaited. 

[Ministry of Shipping and Transport (Transport wing) 
OM. No. PGA-31/75 dated 29-8-1975]. 

ANNEXURE 

No. U-20017/6 174-LD 

~ ~ N I S T R Y  OF SHIPPlNG AND TRANSPORT 
(TRANSPORT WING) 

ORDER 
New Dcllii. the 3rd Mu) ,  1975 

The 12th meeting of the Dock Workers Advisory Committee held at 
Bombay on 8tb December, 1973 recommended that a Fact Finding Com- 
mittee should to appointed to review the functioniqg of the decasualisation 
and the listing schemes of the Dock Labour Boards. While making e 
study of the decasualisation and listing schemes of Dock Labour Boards 
it is considered necessary to study rationalisation of all labour employin@ 
agencies in the Ports as also the functioning of the Stevedoring System. 

2. The Government of India accordingiy appoint a Committee to Rc- 
vkw the Decasualisation Schemes and Allied Matters. The composition 
of the Committee will be as follows:- 

(1) Shri N. N. Cbatterjce, 
Retired Joint Secretary to the Government 
of Indin, Miahtry of Labour, 
New Delhi . . C huirman. 

(2) Dr. S. Ray, 
Director (Planning and Rcaearch). Part-time Member 
Bombay Port Trust. (This will be in additma 
mblg to his current @tits. , 



3. The Terms of Reference of t l ~ e  ConmPitioe tlriU be as && in the 
Annexure. 

4. Shri V. Sankaraligam, Under Secretary, Ministry of Shipping and 
Transport (Transport Wing), New Delhi will act as Secretary to the Com- 
mittee in addition to  his current doties. 

5. The headquarters of the Committee will be New Delhi.  he' Com- 
mittee is requested to submit its report t o  the Government of India within 
a period of six t o  nine months. 

Sd/- S. S. GILL, 
Join1 Secretary lo the Govi. of India, 

A N N E X U R E  
Terms of Reference of the Committee lo Review the Decasualisalion 

Schemes und Allied Matters. 

1. T o  study the working of the Dock Workers (Regulation of Employ- 
ment) Act, 1948 and the Schemes framed thereunder with particular refer- 
ence to the following:- 

(a) whether the main objective of ensuring greater regularity of 
employment to dock workers has been realised; and 

(b) whether the administrative and financial arrangements in vogue 
in the Dock Labour Boards are adequate for the purposes in 
view. 

2. To examine the re1a:ionship between stevedoring charges paid by 
shippers and/or shipowners and the levies made by the Dock Labour 
Boards on thc stevedores, with particular reference to the operation of 
incentive Schemes, if any and the need for speeding up  the handling of 
cargo; 

3. T o  study the present deployment of port and dock labour and the 
existing arrangements for their coordinated functioning in the context of 
the need to treat cargo handling from the transit shed to the ship's hold 
and vice versa as a single system or a unified operation; 

4. T o  suggest, in the light of the above studies, such measures as may 
be considered necessary for rationalismg the existing system in tbe porn 
relating to port and dock labour with a view to ensure- 

(a) quick tum-round of ships. 

(b) optimum use of available man-power, 

(c) hi@r labour productivity, 



(el dfective control on the different agencies functioning at the 
port, and 

(f) control on the costs of handling cargo; and 

5. TO suggest the functions and structure of the body which should be 
responsible for carrying out the operations of cargo handling in the port 
both abroad ship and ashore, administering the deployment of labour, pay- 
ment of labour and financial control. 

The Committee was unhappy over the position that while 7.6 per cent 
of the Dock Labour at Bombay, 20.2 per cent clt Madras and 24.79 pcr 
cent at Visakhapatnam have been provided with residential houses. at Caj- 
cutta the percentage in this regard is as low as 2.7 which is next to nothing. 
The main difficulty has been stated to be the delay in provision of land 
bj the Port Trust to the Dock Labour Hoard. I t  i s  indced strmge that. 
as mentioned earlier in this report. while land i s  being giwn freely by the 
authorities to private parties without even advertisin? and high officers 
of the Port, they did not give any land for the Inst ten years for putting 
up residential houses for the poor labour \v,)r!,inr at their own Port. 

In view of the present financial pmitinn of the Calcutta Port thc ('om- 
mittee attach great importance to the provision of rc\id:nti:il accommo- 
dation to the Dock Labour functioning! at that Port Thc Commitice feel 
that if this serious hardship of the Dock Lahour force iq removed. i t  will 
help in improving the efficiency of the Port. 

The Committee do not accept the position that once thc eencrnl policy 
qyestions (about housing construction) are cleared by the Govcrnmcnt of 
Iqdia. the land question might not stand in the wa:.. Unfortunately. the 
past experience in the matter of acquisition of land does not bear nut 
that belief. The Cmrnittee would. therefore, request that the quc~tion 
of allocatinp land for putting up residential houses for the DocL Labour 
at the Calcutta Port should be examined in detail and responsibility fixed 
for-dea'ing with the matter in a casual manner in the paqt. 

[S. No. 30 (Para 11.3) of Appendix V to the Public Accountc 
Committee's 175th Report (Fifth lxrk Sahha)] 

7be question of getting land for wnrtruction of h:w,;s for Dmk 
W o r k a  at Cdcutta Port should h vigornusly pursued with the aulho- 



rities concerned so that lznd is actually avaiiable and construction of 
bows for the labour is not hdd up ow this account. 

[S. No. 31 (Pmd 11.3) of Appendix V to 175th Report 
(Fifth Lok Sabha)] 

The Calcutta Dock Labour Board has already procured 7 bighas of 
land from the Calcutta Port Trust for construction of houses for Dock 
workers. Tbc Chairman, Calcutta Port Trust has intimated that a pro- 
posal for ailotment of another plot of Imd measuring approximately 
18,059.089 sq. mtrs. is now being procesved and is expected to be finalised 
shortly. 

In view of the temporary ban imposed by the Ministry of Finance 
on the construction of non-functional buildings. which has been extended 
for the current financial year also, the question of construction of houses 
for dock workers under the Dock Workers Housing Scheme could not be 
processed further. However, Calcutta D o c k  Labour Board propose to 
consrruct 120 units of quarters in five blocks without any financial assis- 
tance from Government under the said Scheme. at an estimated cost of 
a b u t  Rs. 40 lakhs. Detailed plan5 etc. for [hi\ are under preparation. 

The question of tixing responsibility for dealing with thc allotment of 
land to the Dock Labour Board in a casual manner in the past is being 
examined by thc Deputy Chairman. Calcutta Port Trust. His findings 
would he communicated to the L-ok Sahha Secretariat as soon as he con- 
cludes his examination. 

[Ministry of Shipping and Triinspnrt (Transport Wing) O.M. 
No. PG.4-31 7 5  dated 29-8-1975] 

H. N .  MUKERJEE. 
Chairman, 

Public A ccormis Cornmitree. 



APPENDIX 

consolidared Statement o j  Conclusions/Recormnendac~s 

S. Para S o .  Millistry/ Conclusion/ 
No. of the DeparUnent Recommendation 

Report concerned. 
---- - - - -- - .-- -- 
1 2 3 4 
- -- --- A --II--- 

I 1 ' 3  Shipping and 'Transport The Committee expect that final replies to tbose recommendations/ 
(Transport Wing) o b s ~ v a t i o n ~  in respect of which only interim replies have so far been 

furnished will be furnished to them, duly vetted by Audit, without further 
loqs of time. 8 

Shipping and l'r~nsport The Committee note that arrangements have been made, though 
( 'l'ransport wing) belatedly, with effect from 16 June 1975, for a 100 per cent test weighment i 

Finance (Departmer" of measurement of shed and over-side cargo passing through the Port of Revenue and Insurance) Calcutta for an initial per~od ot three months and that the question cd 
cngaping additional staff for this purpose would be examined by the Port 
Trust .~ftcr ecaluating the results of the test check. The Committee trust 
that the proposed evaluation has now been completed and necessary steps 
taken tu p r o ~ d c .  an adequate numhx of weighing machines and the 
requisite complement of staff so that false declaration of weights, rneasure- 
mentz. etc. and other devious methods adopted by unscrupulous exporters 
and their agent\ can be eliminated. The Committee would like to krtow 
what hac actually happened in this regard so far. 



The Ministry's reply is silent on another specific recommendation that 
the Calcutta Port Trust should. in particular, provide adequate incentives 
to the staff effectively countering the vicious practice of certain shippers 
rcgardinp fats.: declaration of weights, measurements, etc. The 
Committee would like to know Government's reaction in this matter. 

The Con~rnittee find from the reply furnished by'the Department of 
Kcvrnue & Insurance that. in the view of the Collector of Customs, 
Calcutta. the present pattern and volume of export cargo passing through 
the Port is such that the total number of staff and of weighing scales should 
he adequate. This reply contradicts what had been admitted by him dur- 
ing evidence before the Committee where he said that 'not sufficient 
staff arc there to cope with the c~rgo'.  This discrepancy remains to  be 
reconciled and the question should be re-examined with a view to neces- B 
sary remedial measures. 

Tht: Committee arc unhappy with the delay that is taking place in the 
Calcutta Port Trust in investigating the failure to give effect to  the decisions 
taken at the meetings held in December 1972 and February 1973 to deal 
with the evils of misdeclaration of weights, under-invoicing of cargo, etc. 
These investigations should be compieted soon and appropriate action 
takcn against those responsible for the failure. 

The Committee regret that the reply furnished by the Ministry of 
shipping & Transport to the recommendation that there should be complete 
coordination and cooperation between the Port and Customs authorities in 
the matter of realisation of their dues on shipments passing through the 



Port appears rather vague. The details regarding specific steps, if any, 
taken to maintain adequate liaison and to ensure coordination with the 
Custonls authorities should be intimated early. 

7 1 . 2 2  S h i p p i q  ard *l'r:~nsport Tile Committee note that thc Deputy Chairman of the Calcutta Port 
('l'ransport wing) Trw.1 has been entrusted with the examination of the various lapses in the 

(Deponnlerlt of m i v d  01 rent. amounting to Rq. 60 lakhs. on a consignment of masoor 
Revenue a r d  Insurance) dal, with a view to fixing responsibility. The Committee require that this 

hOllld be completed quickly. and appropriate action taken against the 
relevant officials. 

The Con~mittec fear that their recommendation relating to the identi- 
8 

8 I 2 5  al-d 'i'r;lrrsPjl.t licatirw of hazardous carso passing through the Port of Calcutta has nM 
(Transport wing) been understood in its correct prespective by the Port Trust. In view af 

certain serious allegations made by a non-offrcal organisatiofi that hazard- 
ous cargo had been passed as non-hazardous cargo by the Officer con- 
cerned, rewltinp in considerable loss of revenue to the Port, the Commit- 
tee had dcsired that the loopholes in the calculation and realisation di 
Port due$ 'in respect of hazardous cargo should be pluged and the coa- 
cerned workers of the Port Trust informed about the manner in which 
hazardous cargo are identified by suitable gradation marks so that any 
wrong gradation or misdeclaration in respect of such cargo comes to notice 
promptly. No action appears to have been initiated on this specific 
recommendation of the Committee which would perhaps have facilitated 



the active participcition of the workers in detecting malpractices in the 
classification of cargo. Apart from the financiai implications involved io 
the ~nisdeclaration of hazardous catgo as non-hazardous, it should also be 
borne in mind that misdcclarations could seriously endanger the lives and 
hcaltl~ of worker\ handling wch misdeclared cargo as well as result in 
~ccidents The Committee desire that this aspect should be examined 
:~frc.\h without delay and necessary remedial measures taken. The alle- 
2:iticrn. part icularly. that undercharge bills amounting to some Rs. 0.76 
iakh r:,iwd by the FALCAO had been cancelled by the Traffic Manager's 
Office bS declaring the cargo as non-hamdous remains also to be answered 
satisfactorily. 

Thc Committee are far from satisfied with the Port Trust's reply to 
thcir pointed observations retatbe, to the practice of allotting Port Trost 8 
land to officers' cooperative societies. Merely noting the Committee's 
obscrvatlon\ in this regard without any assurlnce of positive action is 
indicative of an unhelpful attitude. The Committee would like a mom 
~atcgoric.ll response to their reconimendations and would like to be inforrn- 
cJ  ol thc 5pecitic steps, i f  any. taken to implement their suggestion that the 
('lass Ill and Class IV personnel of the Port Trust may be encouraged to 
form Ilou~c-building cooperative societies. 

10. I . 3 2  Shipping a r d  'I'rans- fhc ('cmn~ittoc takc a serious view of the delay that continues to  occur 
port ('l'r;!rsporl wjP@ i l l  revising the terminal charges payable by the Railways to the lndian 
Railways Ports from 1 April 1971. It would appear from the reply furnished by 



---- -- - . - ---- -- -- -- - _ _- _I__.-_ 

1 2 3 4 I 

-- -- - -- - -- -- - -- ---- 
the Minktry of Railway\ (Railway Board) that the unconscionable &lay 
of ovcr four years in this case was attributable more to the Ministry of 
Shippiilg m d  Transport, as a rcsult of which this long-pending issue is yet 
10 bc resolved satt\factorily. The Committee find that despite protracted 
correspondence and also discussion between the two Ministries in this 
regard, a final decision is yet to be arrived at. Specific proposals in 
regard to the revision of terminal charges payable to the Port Railways, 
wlth cffect from 1 April 1971, had been finalised by the Ministry of 
$hipping & Transport only in March 1974, after a lapse of nearly three 
)car\ I t  took another year for the Ministry of Railways to make their 
counrcr-proposal, and cven after the ' I W I ~  of reminders', this proposal had $: 
nor bccn ;tcceptcd hy the former. according to the information last furnish- 
cd to the Committee in October 1975. The Committee would very much 
Ithc to know thc rcacons for the initial delay of nearly three years in the 
5hippiti1! Ministry In formulating their spectfic proposals and the virtual 
inaction o n  their part after the counter proposals had been made by the 
Railways in March 1975. The circumstances leading to this delay should 
also bc investigated and appropriate action taken thereafter. Steps should 
nlsn be tnkcn to finalise this issue immediately. 

r 33 i n  I I I I P \  
No reply has been furnished by either of the Ministries concerned to 

11. 
pan (l'ranbpon ~ \ ~ n p )  t ~ n  other \pcific sugeestions made the Committee that a standing 

K a i l w a v ~  arrangment should be evolved for an automatic increase in the terminal 



charges payable by t h e  Indian Railways to the Pon Railways contempora- 
neously with a revision of the Railway freight rates and that the Railway 
Board should be required to clear such references within a period of six 
months. The Committee would urge the two Ministries to examine these 
s u a e ~ t i o n s  expeditiously and take positive steps to eliminate delays in 
this regard. 

12. 1.36 Sippir.g, ~ n d  ' r r m c -  While the \teps now enumerated in the Ministry's reply for improving 
c1 rdnspon the utdmtion of the dredgers owned by the Calcutta Port Trust are 

largely measure\ for the future. no action appears to have been taken in 
regard to the Conunittee's specific recomn~endation that the poor utilisation 
of the dredgers in the past required a thorough probe with a view to fixing 
responsibility. The Committee, therefore. reiterate that this should be 8 
thoroughly investigated and responsibility fixed. under advice to them. 

The Committee concede that the dredging of the approach channel 
end the Dock Basin at Haldia through private foreign contractors has 
been unavoidable and beyond the control of the Port Trust. The Com- 
mittee are, however, anxious that our dependence on foreign firms, whose 
prformance has also not been above reproach. should be minimised. if 
not in present conditions altogether eliminated, as early as possible. The 
Committee feel that formation of the Dredging Corporation, which is stated 
to be under Government's active consideration, will have to justify itself 
by achieving substantial reduction of our present dependence on foreipn 
dredging contractors. 



14. 1.40  sipping and 1 -  The Committee note that it has been decided to appoint a high-level 
P* ( ' r ransprt  wing) crpen committee to examine the working and finances of Ca!cutta Pon, 

which will also examine the question of continuance of Central subsidy 
for river maintenance and river dredging keeping in view the practice fol- 
lowed in this regard in estuarian ports in other countries. While there 
can be no objection to an expert committee looking into this question, it 
should be made sure that its report must come early. The Committee are 
sonlewhat doubtful whether a routine practice prevalent elsewhere could be 
applied straightaway to the Calcutta Port, which is unique in many res- 
pects and suffers presently from certain inherent as well as long accumulat- 
ing disadvantages. Since the future of the Port of Calcutta on which the 8 
country largely depends appears itself at stake. the Committee desire that 
this question should be examine with the most perceptive care. so that 
well-thought out decisions can be taken and a new vitality infused into 
the operations of the Port. 

The Committee are concerned that no final decision has yet been taken 
by Government on the Report of the former Chairman of the Dock 
Labour Board on the stevedoring industry at Calcutta Port as well as  the 
views expressed on the subject by various expert bodies from time to 
time. It seems a pity that the entire question has once again been refer- 
red to another committee appointed to review the Decasualisation Schemes 
and allied matters. The Committee are of the view that a decision on this 
question has been long overdue and must not be further de:ayed. The 



period of six to nine months, within which the latest review committee 
was required to submit its report, has also expired. The Committee urge 
strongly that positive steps should be taken to eliminate the unsavoury 
stranglehold of the private stevedoring industry not only at Calcutta but 
at other major and minor ports as well. The Committee would like to 
be apprised of the findings of tht: review committee as soon as they are 
available and the action taken in pursuance thereof. 

GMGIPND-R.S. 11-2854 L.S. -14-4-76 1200. 




